
16. in Annexure to the said rules,-(i) the form numbers,
INC-3 One Person Company-Nominee Consent Form, INC-14 Declaration, INC-
15 Declaration and RD-GNL-S- Form for filing addendum for rectilication of
defects or incompleteness shall be omitted;

(ii) for Form numbers RUN, INC-4, INC-6, INC- 9, INC-12, INC-13, INC-18, INC-
20, INC-2oA, INC-22, INC-23, INC-24, INC-27, INC-28, INC-3I, SPICE+ (INC-
32), INC-33, INC-34, INC-35 and RD-1, the following forms shall be
substituted, namely:-

Form RUN Form language

I English HindiReserve Unique ame
(For change of name only)

[Pursuant to section 4 and 13 of Companies Act, 2013
read with rule 8, 9 and 29 of Companies
(lncorporation) Rules, 20141

Refer instruction kit lor filing the form

Allfields morked in * ore mondotory

cr&mt

1. Type of Application
<Resubmission>

2. *Corporate ldentity Number

3. *Proposed Name 1

4. Proposed Name 2

5. *Comments

Attachment

<New Request> /

Mix 2 MB

Save

I oo*",o.,I ctoose r'te

Submit



Once you have submitted the name reservation request for change of name of company it will then be checked

and, if found feasible, approved by the Central Registration Centre (CRC). You will receive an email from the CRC

advising the outcome of the name reservation request.

Form No. INC-4 Form language

(t English Hindi

Refer instruction kit for filing the form

All fields morked in * ore mondotory

{4iFwa

Purpose of filint

1 *This form is for

O Notice of withdrawal of consent bythe nominee of OPC

O lntimation about change in the name ofthe nominee of OPC

O lntimation of cessation

Company lnformation

2 rcorporate ldentity Number (ClN)

3 (a) *Name of the one-person company

(b) *Registered office address

(c) *Email id ofthe company

t{otice of Withdrawal of consent by Nominee lFollowing ftelds orc qpplicoble in @se option 7 k selcded in doto field 1)

4 Notice of withdrawal of consent

One Person Company - change in Member/Nominee

lPursuant to Section 3(1) of the Companies Act, 2013 and

Rule a (a),(5) & (6) of The companies (lncorporation)

Rules,2014l



Notice is hereby given that

a copy of which is attached herewith.

was nominated as the nominee of

lntimation about change in nomination lFotlowing fields ore oppticqble in cqse option 2 is sehcted in doto lield t)

5 lntimation about change in nomination

Notice is hereby given that
has

member of

nominated

First name

Middle name

Surname

vide intimation dated as his/her nominee in place of
who shall become the member ofthe company in the event of his/her death or his/her incapacity to contract.

He/she declares

that the nominee is eligible for nomination within the meaning of Rule 3 ofthe Companies (lncorporation)

Rules,2014.

lntimation of Cessation of member (Foltowing rietds orc oppticoble in cose option 3 is sebcted in doto tield 7)

6 lntimation of Cessation of member

(a) lntimation is hereby given that has ceased to be member of

w.e.f. due to (Death ofthe member/

lncapacity of member

to contract/ Change in ownership)
Y and

First name

Middle name

Su rna me

V
(his/her nominee/ the transferee) has become the sole member of the

has withdrawn his/her consent vide his/her notice dated I



above-mentioned

company.

(b) Whether the nominee is same (in case of change in ownership)

No

Q v"t o

lntimation about the change of nominee lFolbwing lields ore opplkobte in cose option 7 ot 3 is selected tn doto lield 1)

7 lntimation about the change of nominee

Further notice is given that (Member/ New fiembet)

of has nominated

First name/Name of the existing nominee

Middle name

Surname

as his nominee w.e.f.

the event of

who shall become the member of the company in

his/her death or his/her incapacity to contract. He/she declare that the nominee is eligible for nomination

within the meaning of

Rule 3 of the Companies (lncorporation) Rules 2014.

VI

Particulars of the n omlnee lFo owing fields ote oppticobte in oll the coses except the cose 'yes' is setected in field 6(b))

8 Particulars of the nominee

Director ldentifi cation number (DlN)

Fetch from Digi locker

First Name

Middle Name

Surname

Fathe/s First name

Father's Middle name

Fathe/s Surname

I



Gender
( M d I e/ F e m o I e/T r o n s g e n d e tl

Date of Birth (DD/MM/YYYY)

Nationality
(List of countries)

lncome-tax PAN

Place of Birth (District and State)

Occupation type
(Business/Prcfessionol/Govemment /Employment/privote Employment/HousewileAtudent/OtheR)

Area of Occupation
lAs per ecuqtion lis( oroiloble in MCA dotobose (Sptce+ pott B))

lf 'Others' selected, please specify

*Educational Qualifi cation
(Primory educotion/Secondory educotionNxotionol quotificotion/Bocheto/s degree/Moste/s degtee/
Detorcte or higher/Professionol/Diplomo/Others)

lf 'Others' selected, please speciry

Permanent address

Address Line 1

Address Line 2

Country

Pin Code/zip code

Area/Locality

City

District

State/ uT

Phone (with sTo/lSD code)

Mobile No.

Y

V

V

V

V

V

V

verify lncome tax PAN



Fax

email lo

Whether present residential address same as permanent residential address
No

Present address

Address Line 1

Address Line 2

Country

Pin Code,/zip code

Area/Locality

City

District

State/ UT

Duration of stay at present address

month(s)

year(s)

lf Duration of stay at present address is less than one year then address of previous residence

*Proof of ldentity
(Driving License/Aodhor CotdNoter tO Cotd/pdssport)

Proof of ldentity Number

ldentity Proof Document

Residential Proof
(Bonk Stotement/ Electrkity Bil/telephone bi /Mobite bill)

Residential Proof No

Residential Proof Document

MaT 2 MB

Q ves o

Y

V

V

V V

Choose File

Consent along with declaration by Nominee

Choose File Download



hereby give my consent to become the member of

member of the company or his incapacity to contract.

I do solemnly declare that I am an lndian citizen and resident in lndia and I have not been convicted of any offence
in connection with the promotion, formation or management of any company or LLP and havenotbeen found
guilty of any fraud or misfeasance or of any breach of duty to any company under this Act or any previous
company law or LLP Act in the last five years. I further declare that

I am not a nominee in any other One Person Company, and I shall comply with the eligibility criteria specified in
Rule 3(3) within the prescribed period. I understand that the person nominating me may withdraw my nomination
without my consent.

*To be digitally signed by Nominee DSC BOX

Particulars of the new member (Forrowirg lields orc owlicoble in cose option 3 is selected in doto field 7)

9 Particulars of the new member

Director ldentifi cation number (DlN)

IFetch from Digi locker

First Name

Middle Name

Surname

Fathe/s First name

Fathe/s Middle name

Fathe/s Surname

Gender
( Mol e/F emo I e/Ttunsge n derl

Date of Birth (DD/MM/YYYY)

Nationality
(List of countries)

lncome-tax PAN

Iv

Verify lrcome tax PAN

Place of Birth (District and State)

I

in the event of death of

I lv



Occupation type
(Eusiness/Prcfessionol/Govemmeht /EmF,toyment/privdte Emptoyfient/Housewife,lstudent/Othe')

Area of Occupation
('As pet ecupotion lis( dvoilabte in MCA dotobose (Sptce+ port B))

lf 'Others' selected, please specifo

Educational Qualification
(Prinory educotionrtecondory educotion/y@otionol quolificotion/Bocheto/s degree/Moste/s degtee/
Docto@te or h i g h e t /p @les s i on o I / D i p I om o /O th er, )

lf 'Others' selected, please specify

Permanent address

Address Line 1

Address Line 2

Country

Pin Code/Zip code

Area/l-ocality

City

District

State/ UT

Phone (with STD/|SD code)

Mobile No.

Fax

email lD

Present address

Address Line 1

Address Line 2

whether present residentiar address same as permanent residentiar address
No Q ves o

V

V

V

V

V



Country

Pin Code/zip code

Area/Locality

City

District

State/ UT

Duration of stay at present address

month(s)

yea(s)

lf Duration of stay at present address is less than one year then address of previous residence

Proof of ldentity
(Dtiving License/Aodhot CotdNoter tD Cotd/possport)

Proof of ldentity Number

V

ldentity Proof Document

Residential Proof
(Bonk Stotement/ Etectricity Bitt/Telephone bitt/Mobile bitt)

Residential Proof No.

Residential Proof Document
Mnx 2 MA

V

V V

V

V

Attachments

(a) Notice of withdrawal of consent filed by the nominee

(b) Copy of intimation given by member for change in nominee

(c) Proof of Cessation of member

(d) Optional attachment(s) - if any

Max 2 N,lR

Max 2 MB

@
Downlo:

Declaration

*To be ditltally slgned by member

*lncome-tax PAN or Director identification number (DlN) of the member

DSC 80X

Choose File Downlo

Choos€ Eilp

Choose File

Choose File oownlo

Choose File Download

Choose File Download



*To be diSitally signed by

*Designation
(Director/ Monoger/ Compony Secretory/ CEO/ CFO)

*DlN of the director or lncome tax PAN of the manager or CEO or cFo or Membership
number of the company secretary

DSC BOX

V

Save

t{ote: Attention is drawn to provisions of Section 448 and 449 of the Compan ies Act, 2013 which provide for
punishment for false statement / certificate and punishment for false evidence respectlvely.

This eForm has been taken on file maintained by the registrar of companies through electronic mode and on the
basis of statement of correctness given by the company

For otlice use only:

eForm Service request number (SRN)

eForm filins date (DD/MM/YYYY)

Form No. INC-6

One Person Company and Private Company -
Application for conversion

IPursuant to section 18 of the Companies Act,

Rule 6 and 7(4) the Companies (lncorporation)

20141

Refer instruction kit for filing the form

All fields mdrked in * ore mandotory

Form language

I English H indi

rairr ma

2013 and

Rules,

Entit/s details

Submit



1 rApplication for

Q Conversion of OPC into private company

O Conversion of Private company into OPC

2 (a) *Corporate ldentity Number (ClN)

3 (a) *Name of the Company

(b) *Category

(c) *Sub-category ofthe company

(d) *Address of Registered office ofthe company

(e) *Oate of incorporation of the company

(0 *email lD of the company

O Conversion of OPC into public company

(g) rWhether company is having share capital or not

4 *Name of the company at the time of incorporation (to be displayed in the certificate)

5 *Existing number of directors in the company
(Number of directors shall be minimum 2 in case of conversion into private company
or 3 in case of conversion into public company)

6 Particulars of special resolution

(a) ISRN of Form MGT-14

(b) *Date of passing the special resolution (OD/MM/yyyy)

7 (ll Capital structure ofthe company (in case havinS share capital)

(a) *Total Authorised Share capital (in tNR)

iTotal Classified Authorised Share capital (in tNR)

Total Unclassified Authorised Share capital (in INR)

rTotal paid up Share capital (in tNR)

(bl Equity Share Capital



*Number of classes

Class of shares Authorised capital Paid up capital

*Number of equity shares

'Nominal amount per share (in INR)

*Total amount (in INR)

(c) Preference Share Capital

*Number of classes

Class of shares Authorlsed capital Paid up capital

*Number of Preference shares

*Nominal amount per share (in INR)

'Total amount (in INR)

7 (ll) umber of members (in case not havint share capitall

(a) *Maximum number of members

(b) *Maximum number of members excluding proposed employees

(c) *Number of members

(d) *Number of members excluding proposed employee(s)

8 Particulars of the person who will be sole member of the OPC subsequent upon conversion

Director ldentification number (DlN)

Fetch from digilocker

*First Name



Middle Name

*Surname

*Father's First name

Father's Middle name

rFather's Surname

*Gender

o Male o Female Q rransgender

*Nationality

r'Date of Birth (DD/MM/YYYY)

*lncome-tax PAN

*Place of Birth (District and State)

*Educational Qualification
( X /SS L C/l u n i or / E q u iv o I e nt /X I I / SS C/ H i g h / E q u i v a t e nt
G t o d u oti o n / Boc h e I o t/ E q u iv o I e nt/p ostg to d u o te / M o s te t / E q u i v o I e nt
P role s s i on o I /E x ec u t i v e P r og tu m /Dxtor ote / D i p I om o /Ot h e 6 )

*Occupation type

lEusiness/Prolessionol/Govenment /Employment/ptivote Employment /Housewile
Student/Others)

*Area of Occupation
(G ov e m m e n t/T e oc h i n q /Oth e B )

Permanent residential address

*Address Line 1

*Address Line 2

*Country

rPin code

V

Verify lnaome tax PAN

V

V

V

*Area/ Locality



*City

Fax

*District

*state / ur

Phone (with STD/lSD code)

*Mobile (with country code)

*Email lD

*Whether present residential address is same as permanent residential address

No

Present address

*Address Line 1

*Address [ine 2

*Country

*Pin code

*Area/ Locality

*City

tDistrict

'*state / uT

*Phone (with sTD/lsD code)

*Duration of stay at present address (Year(s)/Month(s))

lf Duration of stay at present address is less than one year then address of previous

residence

*ldentity Proof

lvote9 ldentity cotd/
Mobile bilql

*Residential Proof

OYesO

V
(Bonk Stotenent / Electricity



*ldentity Proof No.

Submit the proof of identity and proof of address

(a) * Proof of identity

(b) *Residential proof

"Residential Proof No

9 Nomination

t* , the member of* do hereby

lOmlnate /Filst ivome)r
who shall

become the
member of the company in the event of my death or incapacity to contract. I declare that the nominee is eligible

for nomination within the meaning of Rule 3 of the Companies (lncorporation) Rules, 2013

@

10 Particulars ofthe person who will be nominee ofthe sole member subsequent upon conversion

Director ldentifi cation number (DlN)

Middle Name

*surname

Father's Middle name

*Father's Surname

*Gender

o Male o Female Q rransgender

V

i cnoose rite ]@ oo*"rou

Choose Fiie I oo*nto"

* First Name

*Father's First name

*Nationality

*Date of Birth (DD/MM/YYYY)

rlncome-tax PAN

Fetch from digilocker

Verify lnaome tax PAN



*Place of Birth (District and State)

*Educational 
Qualifi cation

( xlSS LCI u n i o t / E q u iv o I e n t/x t USSqH i g h / E q u iv o I e nt
G t d d u ot i o n /Bo c h e I o r /E q u iv o I e nt/ P os tg r o d u ote / M o s te t/ E q u i v a I e n t
P role ss i on o I /E x ec u t i v e P rcg r o m /Dttorote / Oi pl om o/Oth e rs )

*Occupation type

lBusinessn.ofessionol/Governhent /EmploymenvPivote Employment /Housewile
Student/Othe.s)

*Area of Occupation
( G ov e r n m e n t/f e oc h i n g /Ot h e B )

*Permanent residential address

*Address Line 1

*Address Line 2

*Country

*Pin code

*Area/ Locality

*District

*State / UT

Phone (with 5TO/lSO code)

*Mobile (with country code)

* Email lD

*Whether present residential address is same as permanent residential address
No

*Present address

*Address Line 1

lv
* City

Fax

OvesO

V

V

V

*Address Line 2

ttl



*Country

*Pin code

*Area/ Locality

*City

*District

*State / UT

Phone (with STD/ISD code)

Duration of stay at present address (Yea(s)/Month(s))

lf Duration of stay at present address is less than one year then address of previous

Residence

V

* ldentity Proof

lvote5 ldentity Cord/

Mobile bill)

P ossport/Driv i ng License/Aodho o r ) lBonk stotement / Electricity Bill

*ResidentialProof No*ldentity Proof No

Submit the proof of identity and proof of address

(a) * Proof of identity

(b) tResidential proof Max 2 MB

V Y

Choose File Download

Oownloa(

ll Consent alonS with declaration by Nominee

hereby give my consent to become the member of

in the event of death of member of the company or his incapacity to contract

I do solemnly declare that I am an lndian citizen and resident in lndia and I have not been convicted of any offence

in connection with the promotion, formation or management of any company or LLP and have not been found
guilty of any fraud or misfeasance or of any breach of duty to any company under this Act or any previous

company law or LLP Act in the last five years. I further declare that:

* Residential Proof

[tr

Choose Flle It-*,"--

I



I am not a nominee in any other One Person Company, and I shall comply with the eligibility criteria specified in
Rule 3(3) within the prescribed period. I understand that the person nominating me may withdraw my nomination
without my consent.

rTo be digitally signed DSC 80X

12 Details of creditors and members

(Al Llst of Creditors

S. No. Name of the creditor Address Amount
Due

Remarks
(Nature of Debt / Claim / tiablllty)

(i) (ii) (iii) (iv) (v)

(B) tist of Members

Name of the menber Address

0 (ii) (iii)

lmpolt

Download excel

Attachments

(a) Copy of NOC of every creditors with the application for
Conversion;

(b) Affidavit confirming that allthe members ofthe company
have given their consent for conversion.

Max 2 MR Choose File oownloe

Download excel

S. No.

Delete row lmport

Choose File



(c) Optional attachment(s), if any Max 2 [,48 @Choose File

Declaration by oiredor

the director of the company, hereby declare that all the members of the
company have given their consent for conversion.

*To be digitally signed by

Director

* DIN

V

Declaration

Secretory/CEO/CFO) e company ec

a*
re that a t e requ

( Di rector/Mo n oger/Company

rements e Companies Act, 2013 and the rules madet
thereunder in respect to the conversion of the company and matters precedent or incidental thereto have been

complied with. I am authorised by the board of directors to give this declaration and to sign and submit this Form

It is further declared and verified that

Et Whatever is stated in this form and in the attachments thereto is true, correct and complete and no

information material to the subject matter of this form has been suppressed or concealed and is as per the original
records maintained by the promoters subscribing to the Memorandum of Association and Articles of Association.

E *No objection certificate has been received from the members and creditors allowing conversion from private

company into OPC or OPC company into public or private company, as the case maybe.

E *All the required attachments have been completely, correctly and legibly attached to this form.

*To be digitally signed by

*Designation

(D te c tor/ M o n o g e r/ Com po n y Se c re to ry / CF O /CE O )

* Director identification number of the director; or DIN or PAN of the manager or CEO

or CFO; or Membership number ofthe company secretary

To be digitally signed by

Member (ln case of conversion of OPC)

DSC BOX

V

PAN or DIN of member

DSC BOX

t,*

DSC BOX



Save

Note: Attention is drawn to provisions of Section 448 and 449 of the Companies Act, 2013 which provide for
punishment for false statement/ certificate and punishment for false evidence respectively.

For olflce use only:

eForm Service request number (5RN)

eForm filing date (DD/MM/YYYY)

Digital signature of the authorisint officer

This eForm is hereby registered

Date of signing (DD/MM/YYYY)

Form No. INC-9 Form language

a English S Hindi
Declaration by Subscribers and First Directors

[Pursuant to Sections 7(1)(c) to the Companies Act, 2013

and rule 15 of the Companies (lncorporation) Rules, 20141

Refer instruction kit for filing the form

All fields morked in * ore mondotory

wcqilt

DSC BOX

1 *Name of the Company

2(a) This declaration is in respect of:

Submit

Havins valid DIN Not having valid DIN



*Total number of first
subscribers
(non-individual + individual)
*Number of non-individual first
subscribe(s)
tNumber of individual first
subscribe(s) cum director(s)
*Total number of directors
(director(s) who islare not
subscriber(s) + subscriber(s) cum
directo(s) as mentioned in
above Row no. 3)

2(b) Authorized person of non-individual first subscriber(s)

2(b)(U *Oirector ldentification Number (DtN)

Declaration

being the subscriber to the memorandum, of the above-named proposed company,
hereby so emn are and affirm that

E *l have not been convicted of any offence in connection with the promotion, formation or management of any company
during the preceding five years; and

! *t have not been found guilty of any fraud or misfeasance or of any breach of duty to any company under this Act or any
previous company law during the preceding five years;

E t am required to obtain the Government approval under the Foreign Exchange Management (Non-debt lnstruments)
Rules, 2019 prior to subscription of shares and the same has been obtained, and is enclosed herewith; or

E lam not required to obtain the Government approval under the Foreign Exchange Management (Non-debt lnstruments)
Rules, 201.9 prior to subscription of shares; and

E 'att ttre documents filed with the Registrar for registration of the company contain information that is correct and
complete and true to the best of my knowledge and belief.

E I am a member of the company applying for registration under Part I of Chapter Xxt of the Companies Act, 2013 and
hereby undertake as per Rule 3(4) and Rule 5(i) of Companies (Authorised to Register) Rules that in the event of
registration under this Part, necessary documents or papers shall be submitted to the registering or other authority with
which the company was earlier registered, within 15 days, for its dissolution, as the case may be. I further undertake
that no activity / business shall be carried out in the name and style of the previous / converted entity; and

E I declare that the proposed company has its objects in accordance with clause (a) of subsection (1) of section 8 of the
Act and it intends to comply with the restrictions and prohibitions as mentioned respectively in clause (b) and clause (c)

of that sub-section.

E I provide my consent to the proposed conversion ofthe entity and have no obiection to the same.



The memorandum and articles of association have been drawn up in conformity with the provisions of section 8 and

rules made thereunder; and

E All the requirements of Companies Act, 2013 and the rules made thereunder relating to registration of the company

under section 8 of the Act and matters precedent or incidental thereto have been complied with

*DSC;

z(bxlll 'lncome.tax permanent account number (PAN)

Declaration

t* being the subscriber to the memorandum, of the above-named proposed

E *l have not been convicted of any offence in connection with the promotion, formation or management of any company

during the preceding five years; and

E I am required to obtain the Government approval under the Foreign Exchange Management (Non-debt lnstruments)

Rules, 2019 prior to subscription of shares and the same has been obtained, and is enclosed herewith; or

E I am not required to obtain the Government approval under the Foreign Exchange Management (Non-debt lnstruments)
Rules, 2019 prior to subscription of shares; and

E *Att tt" documents filed with the Registrar for registration of the company contain information that is correct and

complete and true to the best of my knowledge and belief.

E I a. a member of the company applying for registration under Part I of Chapter xxl of the Companies Act, 2013 and

hereby undertake as per Rule 3(4) and Rule 5(i) of Companies (Authorised to Register) Rules that in the event of
registration under this Part, necessary documents or papers shall be submitted to the registering or other authority with
which the company was earlier registered, within 15 days, for its dissolution, as the case may be. I further undertake

that no activity / business shall be carried out in the name and style of the previous / converted entity; and

DSC BOX

tr

company, hereby solemnly declare and affirm that:

E *l have not been found guilty of any fraud or misfeasance or of any breach of duty to any company under this Act or any

previous company law during the preceding five years;

I t provide my consent to the proposed conversion of the entity and have no objection to the same.



I declare that the proposed company has its objects in accordance with clause (a) of subsection (1) of section 8 of the
Act and it intends to comply with the restrictions and prohibitions as mentioned respectively in clause (b) and clause
(c) of that sub-section.

E The memorandum and articles of association have been drawn up in conformity with the provisions of section 8 and
rules made thereunder; and

f] etl tn" requirements of Companies Act, 2013 and the rules made thereunder relating to registration of the company
under section 8 of the Act and matters precedent or incidental thereto have been complied with

*DSC

2(c) Particulars of indivldualfirst subscriber(s) (other than subscrlber cum director)

2(cxll Block r

l. *Dire€'tor ldentification Number (Dlt{}

DSC BOX



Declaration

being the subscriber to the memorandum, of the above-named proposed company,

hereby solemnly declare and affirm that

E *l have not been convicted ofany offence in connection with the promotion, formation or management ofany company

during the preceding five years; and

*l have not been found guilty of any fraud or misfeasance or of any breach of duty to any company under this Act or any
previous company law during the preceding five years;

E I am required to obtain the Government approval under the Foreign Exchange Management (Non-debt lnstruments)

Rules, 2019 prior to subscription of shares and the same has been obtained, and is enclosed herewith; or

E I am not required to obtain the Government approval under the Foreign Exchange Management (Non-debt lnstruments)
Rules, 2019 prior to subscription of shares; and

*All the documents filed with the Registrar for registration of the company contain information that is correct and

complete and true to the best of my knowledge and belief.

I provide my consent to the proposed conversion of the entity and have no obiection to the same

! I am a member of the company applying for registration under Part I of Chapter Xxl of the Companies Act, 2013 and

hereby undertake as per Rule 3(4) and Rule 5(i) of Companies (Authorised to Register) Rules that in the event of
registration under this Part, necessary documents or papers shall be submitted to the registering or other authority with
which the company was earlier registered, within 15 days, for its dissolution, as the case may be. I further undertake
that no activity / business shall be carried out in the name and style ofthe previous / converted entity; and

E I declare that the proposed company has its objects in accordance with clause (a) of subsection (1) of section 8 of the
Act and it intends to comply with the restrictions and prohibitions as mentioned respectively in clause (b) and clause
(c) of that sub-section.

E The memorandum and articles of association have been drawn up in conformity with the provisions of section 8 and

rules made thereunder; and

I Att ttre requirements of Companies Act, 2013 and the rules made thereunder relating to registration of the company
under section 8 of the Act and matters precedent or incidental thereto have been complied with

*DSC

2(c)(ll) Block 2

DSC BOX

*lncome-tax permanent account number (PAN)

tr

tr



Declaration

being the subscriber to the memorandum, of the above-named proposed company,

hereby solemnly declare and affirm that:

E *l have not been convicted of any offence in connection with the promotion, formation or management of any company

during the preceding five years; and

EI *t hare not been found guilty of any fraud or misfeasance or of any breach of duty to any company under this Act or any
previous company law during the preceding five years;

E I am required to obtain the Government approval under the Foreign Exchange Management (Non-debt Instruments)
Rules, 201.9 prior to subscription of shares and the same has been obtained, and is enclosed herewith; or

E I am not required to obtain the Government approval under the Foreign Exchange Management (Non-debt lnstruments)
Rules, 2019 prior to subscription of shares; and

E *AIl the documents filed with the Registrar for registration of the company contain information that is correct and
complete and true to the best of my knowledge and belief.

tr I provide my consent to the proposed conversion of the entity and have no objection to the same

! I am a member of the company applying for registration under Part I of Chapter )fi| of the Companies Act, 2013 and
hereby undertake as per Rule 3(4) and Rule 5(i) of Companies (Authorised to Register) Rules that in the event of
registration under this Part, necessary documents or papers shall be submitted to the registering or other authority with
which the company was earlier registered, within 15 days, for its dissolution, as the case may be. I further undertake
that no activity / business shall be carried out in the name and style of the previous / converted entity; and

L] I declare that the proposed company has its objects in accordance with clause (a) of subsection (1) of section 8 of the
Act and it intends to comply with the restrictions and prohibitions as mentioned respectively in clause (b) and clause
(c) of that sub-section.

The memorandum and articles of association have been drawn up in conformity with the provisions of section 8 and
rules made thereunder; and

E All the requirements of Companies Act, 2013 and the rules made thereunder relating to registration of the company
under section 8 of the Act and matters precedent or incidental thereto have been complied with

,,.DSC DSC BOX



2(d) Particulars of individual first subscriber(s) cum directors

2(dXll Block I

*Oirector ldentifi cation Number (DlN)

Declaration

being the subscriber to the memorandum and named as first director in the
art es, ea ame proposed company, hereby solemnly declare and affirm that

E *l have not been convicted of any offence in connection with the promotion, formation or management of any company
during the preceding five years; and

tr *l have not been found guilty of any fraud or misfeasance or of any breach of duty to any company under this Act or any
previous company law during the preceding five years;

EI I am required to obtain the Government approval under the Foreign Exchange Management (Non-debt lnstruments)
Rules, 2019 prior to subscription of shares and the same has been obtained, and is enclosed herewith; or

E *All the documents filed with the Registrar for registration of the company contain information that is correct and

complete and true to the best of my knowledge and belief.

I provide my consent to the proposed conversion of the entity and have no objection to the same.

E t ", " 
member of the company applying for registration under Part I of Chapter XXI of the Companies Act, 2013 and

hereby undertake as per Rule 3(4) and Rule 5(i) of Companles (Authorised to Register) Rules that in the event of
registration under this Part, necessary documents or papers shall be submitted to the registering or other authority with
which the company was earlier registered, within 1.5 days, for its dissolution, as the case may be. I further undertake
that no activity / business shall be carried out in the name and style of the previous / converted entity; and

I I declare that the proposed company has its objects in accordance with clause (a) of subsection (1) of section 8 of the
Act and it intends to comply with the restrictions and prohibitions as mentioned respectively in clause (b) and clause
(c) of that sub-section.

I The memorandum and articles of association have been drawn up in conformity with the provisions of section 8 and

rules made thereunder; and

E att tt u requirements of Companies Act, 2013 and the rules made thereunder relating to registration of the company
under section 8 of the Act and matters precedent or incidental thereto have been complied with

'*DSC DSC SOX

E lam not required to obtain the Government approval underthe Foreign Exchange Management (Non-debt lnstruments)
Rules, 2019 prior to subscription of shares; and



2(d)(ll) Block 2

rlncome-tax permanent account number (pAN)

Form No. INC-12

Application for grant of License to an existlng company
under Section 8

IPursuant to section 8(5) of the Companies Act, 2013 and
Rule 20 of the Companies (lncorporation) Rules, 20141

Refer instruction kit t'or filing the lorm.

All lields marked in * are mondotory

Form language

O English C Hindi

B&rilt

Company lnformatlon

1(a) *Corporate ldentity Number (CtN)

2 (a) 'Name ofthe Company

(b) tAddress of the Registered Office ofthe company

(c) *Email lD of the company

3 (a) *Company is

(Ptivote compony /Public compony)

(b) *Category

lcompony lifiited by shores/Compony limited by guoontee)

(c) *Sub Category
(Union govenment cdnpony/Stote govemment compohy/Non-govehment compony,

Subsididry ol forcign aompohy/Guorontee ond ossociotion cofipony)

(d)* Whether the company is having share capital
(Yes /No)

V

V

17



4 (a) Authorised capital of the company

(b) Maximum number of members

(c) Maximum number of members excluding present and past employees

5 (a)(i) *Main division of industrial activity of the company

(ii) *Description ofthe main division

(bXi) iMain division of industrial activity of the company being pursued or
proposed to be done in pursuance of section 8

(ii) *Description of the main division of industrial activity of the company
being pursued or proposed to be done in pursuance of section 8

(c) *Grounds on which application is made

o

Director(s) / KMP (s) Details

6 *Enter the number of Directors

Particulars of the directors

DeslSnatlon
lDheclot/Nornln..
Oh.clorhtondglng
dlrcctorlrlhol4tlrn.
dh.ctot/Ah.rnot.
dlEctq/Addtalonol
dtt ctor/Db..tor oppotnl,d in
cosud wconayt

Director ldentlflcatlon
number (Dlltl

Name of the person Name of the company
or institution whose
nominee the appolntee
is
(Only in case of
nominee director)

(a) B} (c) (d)

7 rEnter the number of key managerial personnel

Particulars of the key managerial personnel

Director identifi cation
number (DlN) or
lncome-tax permanent
account number (PAN)

Name of the person Membership number (in
case of Company
secretary)

(a) (b) (c) (d)

E

,

DeslSnation
( M o,to g. t / s?f,,ea o ry /cE o/cFo )



EI
E

8 (a) *Whether the Articles are entrenched
No

(lf yes, entrenched Articles should be annexed thereto)

(b) Number of Articles to which provisions of entrenchment shall be applicable

Details of Articles to which provisions of entrenchment shall be applicable

o Yes o

Sr No Article Number Content

I

9 Estimation of future income and expenditure for the next three years

Period Estimated income
(in INR)

Estimated
expendlture (in INR)

Estimated surplus /
deficit (ln INR)

Remarks (source of
lncome, Obiects of
Expenditure)

(a) (bl (c) (d) (e)

10 *Whether resolution passed in Board meeting or General Meeting for conversion

O Board Meeting O General Meeting

(a)* Date of passing resolution (DD/MM/YYYY)

(b) lMode of Resolution

(c) *Number of votes casted in favour

(d)* Number ofvotes casted against

(e)*SRN of MGT-14

Attachments

(a) Approval/concurrence/Noc of the concerned

authority/sectoral regulator, department or Minisry of the
Central or State Government(s)

Max 2 MB @Choose File



(b) *Statement showing in detailthe assets and the liabilities
of the company, as on the date of the preceding that date

(c) *Copy of resolution passed in board meeting

(d) Optional attachment, if any

Max 2 MB

Max 2 MB

Max 2 MB

Choose File Downlo

Oeclaration

aUthorisedbytheBoardofDirectorsofthecompanyvidere5olUtionnumber*

dated* declare that:

! *All the requirements of companies Act, 2013 and the Rules thereto made thereunder in respect of the subject matter of
this form have been complied with

E *Al the information given herein above is true, cor.ect and complete including the attachments to this form and nothing
material has been suppressed.

[ *The memorandum and articles of association have been drawn up in conformity with the provisions of Section g of the
companies Act, 2013 and Rules made thereunder relating to registration of the company under section 8 ofthe Act and
matters precedent or incidentalthereto have been complied with.

*To be digltally signed by

*Designation

I D n ector /M o n o g e t / Co m po ny Se c r eto ry / C F O/CE O )

* Director identification number of the director; or DIN or pAN of the manager or CEO

or CFO; or Membership number of the company secretary

osc sox

V

Declaration by Practicing Professional

E'The memorandum and articles of association have been drawn up in conformity with the provisions of section
8 ofthe Companies Act,2013 and rules made thereunder; and

! *ell the requirements of companies Act, 2013 and the rules made thereunder relating to registration of the
company under section 8 of the Act and matters precedent or incidental thereto have been complied wi further
certify that:

r To be dlgltally signed by

O Chartered accountant (in whole-time practice)

O Cost accountant (in whole-time practice)

Q Cornpany r".retary (in whole-time practice)

Choose File

Choose File Downl(

DSC SOX



Q eduo.at" 1in *hole-time practice)

Save

Note: Attention is drawn to provisions of S€ction 7(5) and 7(6) which, inter-alia, provides that furnishing of any
false or incorrect partlculars of any information or suppression of any material information shall attract
punishment for fraud under Section 447,

Attention is also drawn to provisions of Section 448 and 449 of the Companies Act, 2013 which provide for
punishment for false statement / certificate and punishment for false evidence respectively.

For office use only

eForm Service request number (SRN)

eForm filin8 date (DD/MM/YYYY)

Digital sitnature of the authorising officer

This eForm is hereby approved

This eForm is hereby rejected

Date of signing (DD/MM/YYYY)

DSC BOX

DSC 80X

Whether associate or fellow:

Q &sociate Q retto,

Membership number

Certificate of practice number

Permanent Account Number

Submit



Declaration

being the subscriber to the memorandum and named as first director
in the articles, of the above-named proposed company, hereby solemnly declare and affirm that:

! *l have not been convicted of any offence in connection with the promotion, formation or management of
any company during the preceding five years; and

E *l have not been found guilty of any fraud or misfeasance or of any breach of duty to any company under
this Act or any previous company law during the preceding five years;

E I am required to obtain the Government approval under the Foreign Exchange Management (Non-debt
lnstruments) Rules, 2019 prior to subscription of shares and the same has been obtained, and is enclosed
herewith; or

E I am not required to obtain the Government approval under the Foreign Exchange Management (Non-debt
lnstruments) Rules, 2019 prior to subscription of shares; and

E r'All the documents filed with the Registrar for registration of the company contain information that is
correct and complete and true to the best of my knowledge and belief.

E I provide my consent to the proposed conversion of the entity and have no objection to the same.

E t", , member of the company applying for registration under Part I of Chapter XXI of the Companies Act,
2013 and hereby undertake as per Rule 3(4) and Rule 5(i) of companies (Authorised to Register) Rules that
in the event of registration under this Part, necessary documents or papers shall be submitted to the
registering or other authority with which the company was earlier registered, within j.5 days, for its
dissolution, as the case may be. I further undertake that no activity / business shall be carried out in the
name and style of the previous / converted entity; and

! I declare that the proposed company has its objects in accordance with clause (a) of subsection (1) of
section 8 of the Act and it intends to comply with the restrictions and prohibitions as mentioned
respectively in clause (b) and clause (c) of that sub-section.

E The memorandum and articles of association have been drawn up in conformity with the provisions of
section 8 and rules made thereunder; and

E ltt th" requirements of Companies Act, 2013 and the rules made thereunder relating to registration of the
company under section 8 ofthe Act and matters precedent or incidental thereto have been complied with

*DSC
DSC BOX



2(el Particulars of directors (other than first subscribersl

2(eXl) Blo€k r

*Director ldentifi cation Number (DlN)

being named as first director in the articles, of the above-named proposed

company, hereby solemnly declare and affirm that:

[ *t have not been convicted of any offence in connection with the promotion, formation or management of any company
during the preceding five years; and

E *l have not been foundguilty ofanyfraud or misfeasance or ofany breach of dutyto any company under this Act orany
previous company law during the preceding five years; and

E *All the documents filed with the Registrar for registration of the company contain information that is correct and
complete and true to the best of my knowledge and belief.

E The memorandum and articles of association have been drawn up in conformity with the provisions of section 8 and
rules made thereunder; and

E All the requirements of Companies Act, 20L3 and the rules made thereunder relating to registration of the company
under section 8 of the Act and matters precedent or incidental thereto have been complied with

*DsC

2(eXll) Block 2

*lncome-tax permanent account number (PAN)

Declaration

DSC SOX



Declaration

t* being named as flrst director in the articles, of the above-named proposed

company, hereby solemnly declare and affirm that:

[ *t have not been convicted of any offence in connection with the promotion, formation or management of any company
during the preceding five years; and

E *l have not been found guilty of any fraud or misfeasance or of any breach of duty to any company under this Act or any
previous company law during the preceding five years; and

E 'All the documents filed with the Registrar for registration of the company contain information that is correct and

complete and true to the best of my knowledge and belief.

I The memorandum and articles of association have been drawn up in conformity with the provisions of section 8 and

rules made thereunder; and

All the requirements of Companies Act, 2013 and the rules made thereunder relating to registration of the company
under section 8 of the Act and matters precedent or incidental thereto have been complied with

+DSC osc Box



e-MOA (e-Memorandum of Association)

IPursuant to sections 4 and 8 of the Companies Act, 2013
and rules made thereunder read with Schedule lI

Refer instruction kit for filing the lorm

All lields morked in * ore mondotory

Form language

O English (l Hindi

r{iqWTI

1 *The name ofthe company is

2 *The registered office of the company will be situated in the State of

3 (a) *The objects to be pursued by the company on its incorporation are:

(b) rMatters which are necessary for furtherance of the objects specified in clause 3(a) are

the doing of all such other lawful things as considered necessary for the furtherance of the above obiects:

Provided that the company shall not support with its funds, or endeavor to impose on, or procure to be observed
by its members or others, any regulation or restriction which, as an object of the company, would make it a trade
union.

4 *The objects of the company extend to the

5 (i) *The profits, if any, or other income and property of the company, when-so-ever derived, shall be applied,
solely for the

promotion of its objects as set forth in this memorandum.

(ii) *No portion of the profits, other income or property aforesaid shall be paid or transferred, directly or
indirectly, by way of dividend, bonus or otherwise bywayof profit, to persons who, atanytimeare, orhave
been, members of the company or to any one or more of them or to any persons claiming through any one or
more of them.

(iii) *No remuneration or other benefit in money or moneys worth shall be given by the company to any of its
members, whether officers or members of the company or not, except payment of out-of-pocket expenses,
reasonable and proper interest on money lent, or reasonable and proper rent on premises let to the company

(iv) *Nothing in this clause shall prevent the payment by the company in good faith of prudent remuneration to
any of its ofjicers or servants (not being members) or to any other person (not being member), in return for any
services actually rendered to the company.

Form No. INC-13



6 *No alteration shall be made to this memorandum of association or to the articles of association of the company
which are for the time being in force, unless the alteration has been previously submitted to and approved by
the Registrar.

7 *The liability of the members is limited

8 *Table applicable to Section 8/ Part I S€ction 8 company

TableA/B/C

(A. MEMORANDUM OF ASSOCIATION OF A COMPANY LIMITED BY SHARES/ B - MEMORANDUM OF ASSOAA ON OF A COMPANY LIMITED BY
GUAMNTEE AND NOT HAVINGSHARE CAPITAU C. MEMORANDUM OF ASSOCIATION OF A COMPANY LIMITED BY GUARAWEE AND HAVING
SHARE CAPITAL)

Each member, undertakes to contribute to the assets of the company in the event of its being wound up while he
is a member or within one year afterwards, for the payment of the debts or liabilities of the company contracted
before he ceases to be a member and of the costs, charges and expenses of windi up, and for adiustment of the
rights of the contributories among themselves such amo ing a sum of Rs *

The share capital of the company is rupees, divided into

nt as may be required not exc

Equity shares of Rupees each

9 *True accounts shall be kept of all sums of money received and expended by the company and the matters in
respect of which such receipts and expenditure take place, and of the property, credits and liabilities of the
company; and, subject to any reasonable restrictions as to the time and manner of inspecting the same that may

be imposed in accordance with the regulations ofthe company for the time being in force, the accounts shall be

open to the inspection of the members. Once at least in every year, the accounts of the company shall be

examined, and the correctness of the balance-sheet and the income and expenditure account ascertained by one
or more properly qualified auditor or auditors.

10 *lf upon a winding up or dissolution of the company, there remains, after the satisfaction of all the debts and

liabilities, any property whatsoever, the same shall not be distributed amongst the members of the company but
shall be given or transferred to such other company having objects similar to the obiects of this company, subject
to such conditions as the Tribunal may impose, or may be sold and proceeds thereof credited to the Rehabilitation
and lnsolvency Fund formed under Section 269 of the Act.

Delete row

(v) *Nothing in these clauses (iii) and (iv) shall prevent the payment bythecompany ingood faith of prudence
remuneration to any of its members in return for any services (not being services of a kind which are required to
be rendered by a member), actually rendered to the company



11 *The company can be amalSamated only with another company registered under section 8 ofthe Act and
having similar objects.

12 Iwe,theseveral persons, whosenamesand addresses are subscribed are desirous of being formed intoa
company , in pursuance of this memorandum of association:

Subscriber Details

S. o. tName, Address, Description
and Occupation

DIN / PAN /
Passport number

No. of equity
shares taken

DSC Dated

1

2

Total shares taken

before me
Membership
type of the
witness

*Name of the
wltness

Occu n

*Address,

Description and

*DlN/PAN/Passport

Number/Membership
Number

rDsc Dated

Attachments

First Subscriber (s) sheet Max 2 MB @Choose File

Declaration

Pursuant to resolution no
the behalf of Board of Directors/ are t o ng amen

dated,
ments have opte tn Memoran

l, on
a UM

To be digitally signed by

Name

Designation

DIN

DSC

Director

V

DSC BOX

Save @



Form No. INC-18

Application to Regional Director for conversion of
section 8 company into company of any other kind

IPursuant to section 8(aXii) of The Companies Act, 2013

and Rule 21(4) of The Companies {lncorporation) Rules, 20141

Refer instruction kit for liling the t'orm

All fields morked in * ore mondotory

Form language

O Enelish S Hindi

F&wn

Entivs details

1(a) *Corporate ldentity Number (ClN)

2 (a) *Name ofthe company

(b) *Registered office address of the company

(c) *email id ofthe company

3 *License number issued to the Company under Section 8

4 (a) *Date of incorporation of Company (DD/MM/yyyy)

(b) *Type ofCompany

5 (a) +Present objects ofthe company

(b) *Description of objects

6 (a) *Main division of industrial activity of the company being proposed to be pursued

after the proposed conversion

{b) 
*Description of the main division of industrial activity of the company being proposed

to be pursued after the proposed conversion

7 *Detailed reasons for conversion into any other kind of company

8 *SRN of Form MGT-14

9 (a) *Whether the company is regulated under a Special Act or has obtained any special , O yes

No

status/ privilege as mentioned in rule 22(5) or has been regulated by any sectoral

regulators?

o

o



(Where yes is chosen, copy of approval to be mandatorily attached)

(b) Number of such regulators

(c) Please furnish the details below for each regulator:

S. No Name of the regulatory body Date of obtalning'No Obiectlon
Certificate (NOCI'/ letter of
concurrence { DD/M M/Y\,YY)

Serial number of such NOC

/ letter of concurrence

(D (ii) (iiD

(b) Particulars of existing directo(s) and key managerial personnel

(i) *DlN or lncome Tax PAN

(ii) *Name

(iii) *Designation

(Dhector, Monoging directot, Altehote diectot, Additionol director,
Directot oppointed in casudl voconcy, Nominee directot, Whole-time
directot, Monoger, Compony secretory, CEO, CFO)

1L *Whether the company has acquired any immovable property through lease or
NO

otherwise from any Government or authority or body corporate or person since
incorporation at concessional rate or free of cost
(t yes, ottoch proof of payment of differentio! omount os per rules)

12 (a) *Whether company has received anydonation and/or grant/benefits from any
No

person or authority since incorporation

(b) Please provide the details of such donation and/or grant/benefits:

S. No Category of source of such
donatlon

Aggregate amount / notional
value of benefit received from
the selected source (in lNRl

Remarks

(i) (ii) (iiD (iv)

I

V

10 (a) * N u mber of existing d irector(s) and key ma nagerial personnel

Qves O

Ov", O



13 *Whether there is any surplus amount after payment of dues to be transferred to
No

IEPF as per applicable rule

Oyes O

lf yes, mention the amount to be so transferred

14 *Whether NOC is obtained from all the creditors
No

(lf yes, attach the NOC)

o Yes o

15 r* the Director of the company hereby confirm that:

(a) The conversion is not being sought with the ob.iect of depriving the creditors oftheir dues or to cause loss or
prejudice

to any person.

(b) No portion of the income or property of the company has been paid or transferred directly or indirectly by
way of dividend

or bonus or otherwise to persons who are or have been members or promoters of the company or to any
one or more of

them or to any persons claiming through any one or more of them.
(c) l/we shall be liable under section 448 of the Act and under relevant provision of the tndian penal code,L86o

and any other
law as applicable, if any statement in this application is found to be false or any fact in any material particular

is found to
be omitted.

Attachments

(a) *Statement ofassets and liabilities ofthe company, as on
the date not earlier than thirty days of that date duly certified
by the auditor

(b) Copyof approval from concerned authorities

(c) Proofof payment of differential amount

(d) NOC from allthe creditors

(e) Optional attachment(s) - if any

Mar 2 Mg

Max 2 MS

Max 2 I\rB

@
@
@
@

M.r 2 MB

Max 2 MB

Declaration

I am authorised by the Board of Directors ofthe Company vide resolution nor
dated *

to sign this is form and declare that all the requirements of Companies Act,
2013 and the

Choose File Downlo

Choose File

Choose File

Choose FileChoose File

Choose Filpl[ cnoose rit



rules made thereunder in respect of the subied matter of this form and matters incidental thereto have been

complied with.

I further declare that:

l Whatever is stated in this form and in the attachments thereto is true, correct and complete and no information
material to the sub.iect matter of this form has been suppressed or concealed and is as per the original records

maintained by the company.

2 All the required attachments have been completely and Iegibly attached to this form

* To be digitally signed by

* Director

* DIN ofthe director

DSC SOX

Declaration and Certification by Professional

It is hereby certified that I have gone through the provisions of the Companies Act, 2013 and rules made
thereunder for the subject matter of this form and matters incidental thereto and found them to be true,
correct and complete and no

information material to this form has been suppressed.

* To be digitally signed by

Q Chartered accountant (in whole-time practice)

O Cost accountant (in whole-time practice)

Q Corp"ny ,".retary (in whole-time practice)

r Whether associate or fellow:

Q associate Q retto*

Membership number

Certificate of practice number

Save

Note: Attention is drawn to provisions of Section 448 and 449 of the Companies Act, 2013 which provide for
punishment for false statement / certificate and punishment for false evidence respectively.

DSC BOX

Submit



For Offlce use only:

eForm Service request number (SRN)

eForm filing date (DD/MM/yyyy)

Didtal slgnature ofthe autho.ising offlcer

This eForm is hereby approved

This eForm is hereby rejected

Oate of signing (DD/MM/YYYY)

Form No. INC-20

lntimation to Registrar of revocation/surrender of
license issued under section 8

[Pursuant to section 8(4) and 8(6) of The Companies Act,
2013 and Rule 23 of The Companies (tncorporation)
Rules,2014l

Refer instruction kit for filing the t'orm

All lields mdrked in * dre mondotory

Form language

O English a Hindi

&ili

DSC BOX

DSC BOX

Entlt/s Detalls

1(a) *Corporate ldentity Number (CtN)

2 (a) rName ofthe Company

(b) rAddress of the registered office of the company

(c) *Type of company

(d) remail lD of company

3 (a) *License number issued under section 8

Other Details



4 *Whether application for revocation of license is made
central Sovernment

5 (a) *Date of issue of order (DD/MM/YYYY)

(b) *Due date for filing the order (DD/MM/YYYY)

(c) *SRN of form INC-18

6 * Mention the name of the company in view of the order of revocation of license

under section 8
(The word(s) Private limited, Limited may be added in name of the company and
the word(s) like Electoral trust, foundation, forum, association, federation, chambers,
confederation, council etc. shall be removed from the name. Thereupon the status of
company will be changed accordingly.)

Q voluntarily O on directions of the

Attachment(sl

(a) Copy of order of Central Government

(b) Optional attachment(s) - if any

Max 2 MB @
@

Declaration

I am authorised by the Board of Directors of the Company vide resolution no*
dated *

to sign this is form and declare that all the requirements of Companies Act,

2013 and the
rules made thereunder in respect of the sub.iect matter of this form and matters incidental thereto have been

complied with.

lfurther declare that:

l Whatever is stated in this form and in the attachments thereto is true, correct and complete and no information
material to the subject matter of this form has been suppressed or concealed and is as per the original records

maintained by the company.

2 Allthe required attachments have been completely and legibly attached to this form.

3 Further, the conditions, if anyimposed bytheCentral Government havealso been fully complied with.

DSC 8()X

V

Choose FileChoose File

Choose FileChoose File

* To be dititally signed by

* Designation

( a rcdot /M o n og e t /con @ ny se..? et ory /c Fo/ c E o )

* DIN ofthe director oR DIN or PAN ofthe manager or CEO or CFO or membership



number of the company secretary

Save @

For office use only:

eForm Service request number (SRN)

eForm filing date (DD/MM/YYYY)

Digital signature of the authorising officer

This eForm is hereby registered

Date of signing (DD/MM/YYYY)

Form No. INC-20A

Declaration for commencement of business

[Pursuant to Section 10A(1Xa) of the Companies Act, 2013 and

Rule 23A ofthe companies (lncorporation) Rules,2014

Refer instruction kit for filing the Iorm

Allfields marked in * are mondotory

Form language

O English S Hindi

riqisqqt

Company lnformation

1*corporate ldentity Number (ClN)

2 (a) *Name of the Company

(b) *Registered office address

Note: Attention is drawn to provisions of Sectlon 448 and rl49 of the Companies Act. 2013 which otovide for
punishment for false statement / certlficate and punishment for false evidence respectively.

DSC 80X



(c) *email id

(d) *Longitude

(e) *Latitude

3 *Whether the company's activities is/are regulated by a Sectoral Regulator like RBt, O Yes o
No

SEBI, IRDAI etc.

(a) lfYes, specify Name ofthe regulator

I t R D a /R B t /s E B t /M cA /ot h e 6 )

(b) lf Others, please specify

(c) Letter number/registration number/ approvat issued under section 406

(d) Date of approval/registration of regulatory body as the case may be

V

4 Oetails of subscriber payment for value of shares

(a) *Number of Shareholders for which company wish to report

Attachments

(a) *Photograph of Registered Office showing external building
and inside office also showing therein at least one

Director/
KMP

(b) Certificate of Registration issued by the RBt (Only in case
of Non-Banking Financial Companies)from other regulator

Max 2 l,4a

Max 2 MI

S.no Name of
shareholder

Name of the bank with IFSC code
in which amount of subscription
money is received for shares
subscribed during incorporation

Account
number

Date of
receipt

Amount of
receipt

(b) (c) (d) (e) (0

2

3

4

Choose File oownloi

DownloiChoose File

7

t*","*

t^.,"*



(c) Notification declaration as a Nidhi Company

(d) optional attachment(s)- if any

Ma)( 2 MB

Max 2 MS @
Downlo:

Chooae File

Declaration

I am authorised by the Board of Directors of the Company vide resolution no *

Dated

to sign this is form and declare that all the requirements of Companies Act,

2013 and the
rules made thereunder in respect of the sub.iect matter of this form and matters incidental thereto have been

complied with.

lfurther declare that:

l Whatever is stated in this form and in the attachments thereto is true, correct and complete and no information
material to the subject matter of this form has been suppressed or concealed and is as per the original records
maintained by the company.

2 All the required attachments have been completely and legibly attached to this form.

3 Every subscriber to the MOA has paid the value for shares agreed to be taken by him.

4 The company has filed with the registrar a verification of its registered office as provided in subsection (2) of
section 12-

*To be digitally signed by

*Director

*Director identification number of the directc!'

osc sox

certificate by Practicint Professional

I declare that I have been duly engaged for the purpose of certification of this form. lt is hereby certified that I

have gone through the provisions of the Companies Act, 2013 and Rules thereunder relevant to this form and I

have verified the above particulars

(including attachment(s)) from the original records maintained by the Company/applicant which is subject
matter of this form and

found them to be true, correct and complete and no information material to this form has been suppressed

O Chartered accountant (in whole-time practice) or

O Cost accountant (in whole-time practice) or

Q Cornprny ,".retary (in whole-time practice)

Choose File



*Whether associate or fellow:

Q Associate Q rellow

*To b€ digitally signed by

Membership number

Certificate of practice number

Save @

DSC 80X

Note: Attention is drawn to provisions of S€ction 448 and 449 of the Companies Act, 2013 which provide for
punishment for false statement / certificate and punishment for false evidence respectively.

This eForm has been taken on file maintained by the register of companies through electronic mode and on the
basis of statement of correctness glven by the Oirector and professional.

For olfice use only:

eForm Service request number (SRN)

eForm filing date (DD/MM/YYYY)

Form No. INC-22

Notice of situation or change of situation of registered oftice

lPursuant to section 12(2) & (a) ofThe Companies Act, 2013
and Rule 25 and 27 of The Companies (lncorporation) Rules, 20141

Refer instruction kit for filing the form.

Alllields mdrked in * ore mondotory

Form language

O En8lish a Hindi

rl{r8t Dt

l Company lnformation



(a) *Corporate ldentity Number (ClN)

(b) *Name of the company

(c) *Address ofthe registered office ofthe company

(d) tEmail lD of the company

2 *Purpose of filing of form
verificdtion of registeted olfice post incoeototion ol compony/
Chonge within the 160l limits ol city, town olvilloge /
Chonge outside leol limits ol city, town ot villoqe within the some ROC dnd stote/Change in ROC within the some stote/
Chonge in stote within the jurisdiction ol existinq ROC/Chonge in Stote outside the
ju.isdiction ol existing ROC

3 (a) *Have you filed MGT-14?

No
(aXi) lf yes, enter service request number (SRN) of Form MGT-14

(b) *Have you filed INC-28?

No

(bXi) lf yes, enter service request number (SRN) of Form INC-28

4 Notice is hereby given that

(a) *The address of the registered office of the company is situated w.e.f
(DD/M M/YYYY) at

*Address Line 1

Address Line 2

*Country

*Pin code/zip code

Area/locality

V

Qves O

Q v"t o

tt
*City

District

*5tate/UT

*Longitude

V

* Latitude



5 Name of office of Proposed RoC or new RoC

Attachments

(a) *Proof of Registered Office address (Conveyance/Lease

deed/Rent Agreement etc. along with the rent receipts)
along with standard NOC in case of Leased or rented property

(b) *Copies of the utility bills (not older than two months)

(c) *Photograph of Registered Office showing external building
and inside office also showing therein at least one
director/ KMP who has affixed his/her Digital Signature to
this form.

(d) A proof that the Company is permitted to use the address

as the registered office of the Company if the same is

owned by any other entity/ Person (not taken on lease

by company)
(e) Optional attachment(s) - if any

Max 2 MB

Max 2 MB

Max 2 MB

@Max 2 MB

Download

Mdx 2 [,4B Download

Download

Choose File Downloi

t*

a person named in the articles as a

the company

( Di rector/Mo ndge r/Compa ny Se creto ry) of

have been authorised by the Board of Directors of the Company vide resolution no.
dated (DD/MM/YYYY)* to sign this form and declare that

* [ all the req uirements of the Companies Act, 2013 and the ru les made thereunder in respect of the su b.iect

matter of this form and matters incidental thereto have been complied with.

* E I also declare that all the information given herein above is true, correct and complete including the
attachments to this form and nothing material has been suppressed.

E lt is hereby further certified that

lchortered accountont (in whole time prdctice)/ Compony secretdry 0n whole time proctice)/ Cost dccountont (in

whole time proctice)l

having Membership number and certificate of practice no.

certifying this form has been duly engaged for this purpose.

*To be digitally signed by

*Designation

a V

DSC BOX

V

Choose File

l[ *,,*" I

@G",*

Choose tile

Choose File

Declaration



( D tecto r /M o n d ge r/Co m pa n y Sec re to ry/ CF O / CE O)

*Director identification number of the director; or DIN or pAN of the manager or CEO or
CFO; or Membership number of the Company Secretary

Certifi cate by Practicing Professional

I declare that I have been duly engaged for the purpose of certification of this form. lt is hereby certified that I

have Sone through the provisions ofThe companies Act, 2013 and rules thereunder for the subject matter of this
form and matters incidental thereto and I have verified the above particulars (including attachment(s)) from the
original records maintained by the company which is subject matter of this form and found them to be trup
correct and complete and no information material to this form has been suppress€d. I further certify that:

L. The said records have been properly prepared, signed by the required officers of the company and maintained
as per the relevant provisions of The Companies Act, 2013 and were found to be in order;

2. All the required attachments have been completely and legibly attached to this form;

3. I further declare that I have personally visited the registered of{ice given in the form at the address mentioned
herein above and verified that the said registered office of the company is functioning for the business purposes of
the company.

To be digitally signed by

Category

Q Chartered accountant (in wholetime practice)

Q Co*pany secretary (in wholetime practice)

Whether
Fellow

Membership number

Certificate of Practice number

Q Cost accountant (in wholetime practice)

o Associate o

DSC BOX

Save @



Note: Attention ls drawn to provisions of Section 448 and 449 ofthe Companles Act, 2013 which provlde for
punishment for fals€ statement/certlficate and punishment for false evidence respectively.

The eForm has been taken on the file maintained by the reSistrar of companies through electronic mode and on
the basis of statement of correctness given by the filing company.

Fot oltice use only:
eForm Service request number (SRN)

eForm filing date (oD/MM/YYYY)

This eForm is hereby registered

Date of signing (DD/MM/YYYY)

Form No. INC-23

Application to the Regional Director for approval to shift
the Registered office from one state to another state or
from jurisdiction of one Registrar to another Registrar

within the same State

[Pursuant to section 12(5) and 13(4) of the Companies rtr*r!*
Act, 2013 and rule 28 and 30 of the Companies (lncorporation) Rules, 20141

Refer instruction kit for filing the form

All fields morked in * ore mondotory

Form language

O English Hindi

1 Company lnformation

(a) *Corporate ldentity Number (ClN)

(b) *Name of the company

(c) 'Address ofthe registered office ofthe company

Digital signature of the authorising officer

DSC SOX



(d) *Email lD of the company

2 *Purpose of filing of form
Chonge in ROC within the some stote/Chonge in Stote within the jurisdiction of
existing ROC /Chonge in Stote outside the jurisdiction of existing ROC

3 *Have you filed MGT-14?

No

(a) lf yes, enter service request number (SRN) of Form MGT-14

4 (a) * Name of the state/Union territory where the new registered office of the company
would be situated

(b) *Name of the office of new ROC where the new proposed registered office of
the company would be situated

5 *Reasons for shifting the Registered Office, along with facts of the case (provide a
conclse statement of facts in a chronological order, each paragraph containing as
nearly as possible a separate issue, fact or otherwise.)

Qves O

V

6 Advertisement and objection details

(a) *Any objections received in response to the advertisement
No

(b) Brief details of the objections received in response to the advertisement

(c) *Date of publishing of Advertisement in English (DD/MM/yyyy)

(d) *Date of publishing ofAdvertisement in Vernacular Language (DD/MM/yy\ry)

o Yes o

7 Details of pending prosecution/ inquiry / inspection/ investigation

(a) *Whether any prosecution is pending against the company under the Act
No

(b) lf yes, give brief details of the prosecution

8 (a) Whether any of the following is initiated against the company under the Act

E lnquiry E lnspection E tnvestigation

(b) lf yes, give brief details of the inquiry, inspection, investigation

Qves O



9 (a) *Whether the company has serviced the copy of the application with complete
No

annexures with the chief secretary of the state

(b) lf yes, specify the date of acknowledgement of service (DD/M M/yyyy)

(c) *Whether any application is pending before the Adjudicating officers, Central
No

Government and NCLT for condonation of delay, adjudication and compounding

(d) lf Yes, specify the details of such pending application

Oyes O

Qve' O

10 List of creditors

11 List of debenture holders

5.No Name of creditor Address Amounts due in respect of debts, claims or
liabilities

1E
2E
3fl

S.No Name of debenture
holders

Address Amounts due in respect of
debts, claims or liabilities

1E
2 tr I3E I Delete row

Delete row

Attachments
(a) *Power of attorney/vakalatnama/Board resolution

(b) *Copy of newspaper advertisement for notice of
shifting the registered office

(c) *Acknowledgement of Proof of service of the application
to the Chief secretary of the state, SEBI or any other
regulatory authority (if applicable)

Max 2 MB

Max 2 MB

Max 2 MB

Max 2 MB

@
@Remove

Choose File

Choose File Download

@ @

Nature

Nature

Choose File

F,*



(d) Copy of objections (if received any)

(e) Optional attachment, if any
Max 2 MB Choose Iile Download

Declaration

I am authorised by the Board of Directors of the Company vide resolution number *

Dated (DD/MM/YYYY)* to sign this form and declare that all the requirements of Companies

the rutes made ther"una", ,n ,"rp"l?till:il'"* ,.*", 
"f 

this form and matters incidentat thereto have been

complied with.

lfurther declare that

E *Whatever is stated in this form and in the attachments thereto is true, correct and complete and no

information material to the subject matter of this form has been suppressed or concealed and is as per the original

records maintained by the company.

E .ntt tne required attachments have been completely and legibly attached to this form.

E 'Any application, writ petition or suit had not been filed regarding the matter in respect of which this
petition/a pplication has been made, before any court of law or any other authority or any other Bench or the Board

and not any such application, writ petition or suit is pending before any of them.

E *The com pa ny has not defaulted in payment of d ues to its workmen a nd has either the consent of its creditors

for the proposed shifting or has made necessary provision for the payment thereof.

[ *No employee shall be retrenched as a consequence of shifting of the registered office from one state to
another state and also there shall be an application filed by the company to the Chief Secretary of the concerned

State Government or the Union territory.

E tAfull enquiry has been made intothe affairsofthecompanyand, havingdone so, it isconcluded thatthe listof
creditors are correct, and that the estimated value as given in the list of the debts or claims payable on a

contingency or not ascertained are proper estimates of the values of such debts and cla ims and that there are no

other debts of or claims against the company to their knowledge.

tTo be digitally signed by

*Designation

( Di re cto r/M o n o g e r/Co m p o ny S ec r etory/C E O/ CF O )

*Director identification number of the director; or DIN or PAN of the manager or CEO or

CFO; or Membership number of the company Secretary

Sav€

DSC BOX

@

[ *The company shall not seek change in the jurisdiction of the Court where cases for prosecution are pending.

r-F



Note: Attention is drawn to provisions of section /t4g and 449 of the companies Act, 2013 which provide for

For office use only:

eForm Service request number (SRN)

eForm filing date (DD/MM^yyy)

Digitalsignature of the authorising officer

This eForm is hereby approved

This eForm is hereby rejected

Date of signing (DD/MM/yyyy)

Form No. INC-24

Application for approval of Central Government for
change of name

IPursuant to section 13(2) of the Companies Act, 20j.3
and Rule 29(2) and 33A ofthe Companies (tncorporation)
Rules 20141

Refer instruction kit Jor filing the form

Allfields morked in * ore mondatory

Form language

O English tn Hindl

qiqts qqt

DSC SOX

Company lnformation

1 *Corporate ldentity Number (CtN)

2 (a) *Name ofthe company

DSC BOX



(b) *Address of the registered office of the company

(c) 'Email lD of the company

Details of SRN and change of name

3 (a) +Service Request Number (sRN) of RUN

(b) * Proposed name of the company

4 *Reason(s) for change of name

5 Particulars of filing Form MGT-14 with Registrar of Companies (RoC)

*SRN of Form MGT-14

6'Name of thecompany at the time of incorporation
(to be displayed in the certificate)

Details of members

7 (a) Number of members present at the meeting where the special resolution
was passed for change of name and number of shares held by them

(i) *Number of members

(ii) *Number of shares held by them



(b) Number of members who voted in favour of change of name and number
of shares held by them

(i) * Number of members

(ii) *Number of shares held by them

(c) Number of members who voted against the change of name and number
of shares held by them

(i) *Number of members

(ii) *Number of shares held by them

(d) Details of members who abstained from voting and number of shares

held by them

(i) *Number of members

(ii) * Number of shares held by them

Attachments

Optional attachment(s) - if any Max 2 MB @
Decleration

To the best of my knowledge and belief, the information given in this application and its attachments is correct and

complete and

company has obtained all the mandatory approvals from the concerned authorities and departments in respect of
change of name

ofthe company.

I have been authorised by the Board of directors' resolution number * dated
(DD/MM/YYYY) to sign and submit this application

*To be digitally signed by

*Designation

( D i e. to t / M o n o g e r /Co n po n y S e c rc to ry /C E O /C FO )

DSC BOX

V

I cnoose rite l@

The Company is not under default for payment or repayment of matured deposits or debentures or interest

thereon.



*Director identiflcation number of the director; or DIN or PAN of the Mana SetlCEO/CFot

or Membership number of the Company Secretary

Save @
Note: Attention is also drawn to provisions of sestion 448 and 449 of the Companies Act, 2013, which provide

for punishment for false statement / certificate and punishment for false evidence respectively.

For olfke use only:

eForm Service request number (sRN)

eForm filing date (DD/MM/YYYY)

Digital signature ofthe authorisint officer

This eForm is hereby approved

This eForm is hereby reiected

Date of signing (DD/MM/YYYY)

Conversion of public company into private company

or private company into public company and

Conversion of Unlimited Liability Company into a

company Limited by shares or guarantee or dl*
conversion of guarantee company into a company

limited by shares

lPursuant to section 14 and 18 of the Companies Act, 2013

and Rule 33, Rule 37 and Rule 39 of the Companies (lncorporation) Rules, 20141

Refer instruction kit for filinq the form

All fields morked in * ore mondotory

Form language

O English a Hindi

DSC BOX

Form No. INC-27

DSC BOX



o
o
o
o
o

Entit/s details

1*Application for

Conversion of private company into public company
Conversion of public company into private company
Conversion of Unlimited Liability Company into a Company Limited by shares

Conversion of Unlimited Liability Company into a Company Limited by guarantee

Conversion of company limited by guarantee into a company limited by shares

2 *Corporate ldentity Number (ClN)

3 (a) *Name of the company

(b) *Registered office address

(c) *email lD of the company

4 *Reason(s) for conversion

5 Particulars of filing Form MGT-14 with Registrar of Companies (ROC)

(a) 'SRN of Form MGT-1.4

(b) * Date of passing the special resolution (DD/MM/YYYY)

6 Particulars of the order of Central Government

(a) SRN of Form RD-l

(b) Date of passing the order (Do/MM/YY\ry)

(c) oate of receiving the order (DD/MM/YYYY)

7 *Name of the company at the time of incorporation (to be displayed
in the certificate)

8 (a) Date of publication of notice in English language as per rule 37 of the
Companies (lncorporation) Rules, 2014 (DD/MM/YYYY)

(b) Date of publication of notice in vernacular language as per rule 37 of the
Companies (lncorporation) Rules, 2014 (DD/MM/YYYY)

9 Particulars of Creditors and Debenture Holders

S. No Name of the Creditor

/ Debenture Holder
Type Address Amount Due Remark

(Nature of Debt / Claim /
Liability)



(vii)(iii) (iv) (v)tD (ii)

V
T7

u
tr

Delete row Download exael lmport

Attachments

(a) copy of Newspaper publication

(b) *A copy of statutory Auditors Certificate

(c) optional attachment(s), if any

@
@
@Max 2 MB @

Declaration

I have been authorised by the board of directors' resolution numberr
(DD/MM/YYYY) ''

to sign and submit this application. l, further declare the following:

f] *To the best of my knowledge and beliet the information given in this application and its attachments are

correct and complete.

*To be dititally sitned by

rDesignation

I O i re cto t / M o n o g e r/ Co m po ny S e c rc to ry/CF O / CE O )

* Director identification number of the director; or DIN or PAN of the manager or CEO

or CFO; or Membership number of the company secretary

dated

Declarations under rule 37

E l, on behalf of Board of Directors, hereby declare that conversion shall not affect any debts, liabilities,

obligations or contracts incurred or entered into by or on behalf of the Company before conversion (except to
the extent that the liability of the members shall become limited)

E l, on behalf of Board of Directors, hereby declare that we have made full enquiry into the affairs of the
Company and, having done so, have formed an opinion that the list of creditors is correct, and that the estimated

E

Choose File

Mar 2 ME Choose File

! *The company has obtained allthe mandatory approvals from the concerned authorities, departments and

substantial creditors.

DSC SOX



value as given in the list of the debts or claims payable on a contingency are proper estimates of the values of such
debts and claims and that there are no other debts or claims against the company to our knowledge.

E l, on behalf of Board of Directors, hereby declare that we have made a full inquiry into the affairs of the
company, as a result of which we have formed an opinion that it is capable of meeting its liabilities and will not be
rendered insolvent within a period of one year from the date of declaration, through a resolution, passed in a duly
convened meeting or by circulation

E l, on behalf of Board of Directors, hereby declare that no complaints are pending against the company from the
members or investors and no inquiry, inspection or investigation is pending against the company or its Directors or
officers

! l, on behalf of Board of Directors, hereby declare that notice as required under rule 37(2) of The companies
(lncorporation) Rules, 2014 has been dispatched to all the creditors and debenture holders with proof of dispatch.

To be dititally signed by

Designation /D,re.tor,,

Director identification number of the director.

To be dlgltally signed by

oesignation (Dt e.ror)

Director identification number of the director;

osc Box

V

DSC BOX

V

who is engaged in the conversion of the company, declare that I have been duly engaged for the purpose of
certification of this form. lt is hereby also certified that I have gone through the provisions of the Companies Act,
2013 and rules thereunder for the subject matter of this form and matters incidental thereto and I have verified
the above particulars (including attachment(s)) from the oriSinal/certified records maintained by the applicant
which is subject matter of this form and found them to be true, correct and complete and no information material
to this form has been suppressed. I further certify thaU

(i) The company is eligible for conversion and does not attract any disqualification as specified under rule 8 of the
Companies (lncorporation) Rules, 2014, and

(ii) All the requirements of Companies Act, 2013 and the rules made thereunder relating to conversion of the
company from unlimited liability to limited liability and matters precedent or incidental thereto have been
complied with. The said records have been properly prepared, signed by the required ofJicers of the Company and
maintained as per the relevant provisions of the Companies Act, 2013 and were found to be in order;

(iii) I have opened all the attachments to this form and have verified these to be as per requirements, complete
and legible;

Declaration and Certification by Professional

I'F member of* F having office at*l---



(iv) lt is understood that I shall be liable for action under Section 448 of the Companies Act, 2013 for wrong

certification, if any found at any stage.

*To be digitally signed by

*Whether associate or fellow:

Q Associate Q r"llo*

Membership number

Certificate of practice number

Sive @
Note: Attention is drawn to provisions of Section 448 and 449 of the Companies Act, 2013 which provide for
punishment for false statement/ certificate and punishment for false evidence respectively.

For olfice use only:

eForm service request number (5RN)

eForm filing date (DD/MM/YYYY)

Digital signature of the authorising officer

This eForm is hereby registered

Date of signing (DD/MM/YYYY)

O chartered accountant (in whole-time practice)or

O Cost accountant (in whole-time practice) or

Q Corp.ny r".retary (in whole-time practice)

DSC BOX

osc sox



Form No. INC-28

Notice of Order of the Court or Tribunal or any other
competent authority

lPursuant to section 12(6), 13(7),48(4), 58(5),87, 111(3),

66lsl, 230181, 232, 233'7\, 234, 237, 2s2(2), 441 and others

of the Companies Act, 2013 and Section 17(1), 81(4), 107(3),

767, L85,397,39411), 396, 397, 398, 44s, 466, 481, 518, ssg,

621A, Amalgamation- Others and others of the Companies

Act, 1956 and Secti on l, 9, 70, L2A, 22(3), 31, 33, 54, 59(8) and

others of the lnsolvency and Bankruptcy code, 20161

Reler instruction kit for Jiling the form

All fields morked in * ore mondotory

Form language

O English O Hindi

Frf{qm

Company lnformation

1(a) *Corporate ldentity Number (ClN) or Foreign Company Registration Number

(FCRN)

2 (a) *Name of the company

(b) *Address of the registered office of the company or of the
principal place of business in lndia of the company

(c) *Email lD of the company

3 (al *order passed by
(Cot[t/ NCLT/Centol GovemnenVNCLAf/BIFR/ Debt Recarery Ttibundl (DRT)

Any othet cofipetent outhoritY)

(bxi) Name of court

(ii) Name of the Central Government office

(iii) Name of the Debt Recovery Tribunal

(iv) Name of the competent authority

(c) +Location

(c)(i) Others (please speciry the bench name)

(d) *Petition or application number

V



(e) *Order number

4 *Date of passing the order(DD/MM/YYYY)

5 (a) *Relevant act under which order is passed
(The Componies Act, 2073 / The Cdnponies Act, 1956

lnsolvency ond Bdnkuptcy Cde, 20161

(bXi) Section of the Companies Act, 2013 under which order passed

(ii) Section of the Companies Act,1956 under which order passed

(iii) Section of lnsolvency and Eankruptcy Code, 2016 under which order passed

(c) lf others, mention the section of the Act

(d) Brief description of the applicable section

6 Number of days within which order is to be filed with Registrar

(To be entered pursuant to aforesaid sections or in terms of court order or
Tribunal order or order of the competent authority, as the case may be)

7 Date of application to court or Tribunal or the competent authority for issue of
certified copy of orde(DD/MM/YYY:Y)

8 Date of issue of certified copy of order (DD/MM/YYYY)

9 +Due date by which order is to be filed with Registrar (DD/MM/YYYY)

10(a) ln case of compounding of offence, enter Service request number

SRN(S) of Form 61

(b) SRN of the relevant form

Form Number
(cH G- 4 /cH G- 8/ t Nc- 2 3/MGT - 14/ G N L- 1/ oth ers)

lf others, please specify

SRN of the relevant form

SRN of CHG-4

V

V

V

v

(c) oate of special resolution under section 66 of the companies Act, 2013



(DD/MM/YYYY)

11(a)Whether penalty involved or not
No

(b) lf Yes, sRN of payment of penalty

o Yes o

Details of amalgamation

L2 (a) ln case of amalgamation, mention whether company filing the form is transferor or transferee

Q rransferor Q Transferee

(b) Whether Transferee company is a company incorporated outside lndia

No

(c) Whether the order provides for increase in authorised share capital of
No

the transferee company?

(dl Details of transferee company

crN/FcRN

Name

Appointed date of amalgamation

Details of transferor company(s)

(e) Number of transferor company(s)

Q ves

o Yes

o

o

13 Authorised Share capital details

13A Details of Authorised share capital of the Transferor company

Category of
transferor company

CIN or FCRN or any
other registration
number

Name Appointed date of
amalgamation

SRN of Form
tNc-28

(fl (*) thl (i) ti)



Name of the transferor company

Type of shares Class of shares Nominal value Existing number
of shares

Total

Unclassified shares

Total shar€ capital

138 Details of Authorised share capital of the Transferee company

Name of the transferee company

Before amalgamation After amalgamatlon
Type of shares Class of

shares
Nominal

value
Existing number

of shares
Total Revised number

of shares
Total

unclassified shares

Totalshare capital

14 ln case of winding up, provide following details

14 (a) Date of commencement of winding up under section 445 of
The Companies Act, 1956(DD/MM/YYYY)

(b) Details of the liquidator

lncome-tax permanent account number (lncome-tax PAN) of the liquidator

Name of Liquidator

Address Line 1

Address Line 2

Country

Address



City

Pin code/zip code

Area/Locality

District

State/ UT

15 Date with effect from which winding up proceedings have been stayed under

section 466 of The Companies Act, 1956

16 Date of dissolution under section 481 of the companies Act, 1956(DD/MM/YYYY)

17 (a) Date with effect from which dissolution has been declared as void under section

559 of The Companies Act, 1956

Y

o Yes o(b) whether the order is in respect of company dissolved under section 394 of
No

The Companies Act, 1956

lf yes, provide details of the transferor company whose dissolution has been declared as void

CIN or FCRN

Name

Date of amalgamation(DD/MM/YYYY)

18 The paid up share capital ofthe company has been reduced from

19 Details of tnterim Resolution Professional (lRP)/ Details of Resolution Professional (RP) / Details of Liquidator

(a) lncome-tax permanent account number (lncome-tax PAN)

Type of
shares

class of
shares

I{ominal
value

Exlstlng
number
of
shares

whether
revislon
requlred

Reductlon
in number
of shares

Revlsed
number
of
shares

Existint
total
value

Revlsed total
value

Totalvalue
of reduc'tion

(a) (bl (c) (d) (e) (fl (e) (h) (i) 0)

Delete row



(b) lBBl Registration No.

(c) Name

(d) Mobile (with country code)

(e) Email lD

(f) Address

Address Line 1

Address Line 2

Country

Pin Code/zip code

Area/Locality

District

state/ uT

City

V

1 *Copy of order of Court/ NCLT/ NCLAT/ BIFR/ Central

Government/ DRT / any other Competent Authority

2 Optional attachment(s) - if any

Ma)( 2 MB

@
Choose Fik Downloi

Declaration

lam authorised bythe Board of Directors oftheCompany vide resolution no *

dated(DD/MM/YYYt, ,.- to sign this form and ldeclarethatall the

requirementsoftheco@derinrespectofthesubjectmatterofthisformand
matters incidental thereto have

been compiled with. I further declare that:
l Whatever is stated in this form and in the attachments thereto is true, correct and complete and no information

material to the subject matter of this form has been suppressed or concealed and is as per the oriSinal records

maintained by the company.

Attachments

Choose FileChoose File



2 Allthe required attachments have been completely, correctly and legibly attached to this form

*To be dititally sitned by

Particulars of person signing the form

*Name

*Designation

lDircctot/ Mdnoging directot/Manoget/ kuetory/AuthoisedReptesentotive/ Liquidotor

lnterim Resolution Prclessionol (lRP)/Resolution PrcIessionol (RP)/Othe6)

Capacity

*DlN or lncome-tax PAN or Membership number

DSC BOX

V

Certifi cate by PracticinB Professional

It is hereby certified that I have gone through the provisions of the Companies Act, 2013 and Rules thereunder for
the subiect matter of this form and matters incidental thereto and I have verified the above particulars (including

attachment(s)) from the original records maintained by the Company which is subject matter of this form and

found them to be true, correct and complete and no information material to this form has been suppressed.

O Chartered accountant (in whole-time practice) or

O Cost accountant (in whole-time practice) or

Q Corpary .".retary (in whole-time practice)

To be didtally signed by

Whether associate or fellow:

Q Associate Q r"lto*

Membership number

Certificate of practice number

@
Note: Attention is drawn to provisions of Seclion 448 and 449 of the Companies Act, 2013 which provide for
punishment for false statement / certitlcate and punlshment for false evidence respectlvely.
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Fot olfice use only:

eForm Service request number (SRN)

eForm filing date (DD/MM/YYYY)

This eForm is hereby registered

Digital signature of the authorising officer

Date of signing (DD/MM/YYYY)

Form No. INC-31

e-AOA (e-Articles of Association)

IPursuant to Section 5 of the Compa nies Act, 2013 a nd

rules made thereunder read with Schedule ll

Refer instruction kit for filing the form
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Table applicable to company as notified under schedule I of the Companies Act, 2013

(F, G, H)

fable F / G I H (bosis on the seledion of obove-mentioned field,, as notified under

schedule I of the companies Act, 2013 is applicable to
(f o compony limited by shores

G- o conpony hmited by guorontee ond hoving o shore capitol
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The name of the company is

Check if
not
applicable
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if
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Article
No.
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Form language
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lnterprctotion

(1) ln these regulations-
(a) "the Act" means the Companies Act, 2013,
(b) "the seal" means the common seal of the company.

(2) Unless the context otherwise requires, words or expressions contained in these
regulations shall bear the same meaning as in the Act or any statutory
modification thereof in force at the date at which these regulations become
binding on the company.

Members / Number ol Members

The number of members with which the company proposes to be registered is

hundred, but the Board of Directors may, from time to time, register an increase
of members.

! The subscribers to the memorandum and such other persons as the Board shall
admit to membership shall be members of the company.

Shore copitol ond voriotion of rights

Subject to the provisions of the Act and these Articles, the shares in the capital of
the company shall be under the control of the Directors who may issue, allot or
otherwise dispose of the same or any of them to such persons, in such proportion
and on such terms and conditions and either at a premium or at par and at such
time as they may from time to time think fit.

! (i) Every person whose name is entered as a member in the register of members
shall be entitled to receive within two months after incorporation, in case of
subscribers to the memorandum or after allotment or within one month after the
application for the registration of transfer or transmission or within such other
period as the conditions of issue shall be provided,-
(a) one certificate for all his shares without payment of any charges; or
(b) several certificates, each for one or more of his shares, upon payment of
twenty rupees for each certificate after the first.
(ii) Every certificate shall be under the seal and shall specify the shares to which it
relates and the amount paid-up thereon.
(iii) ln respect of any share or shares held jointly by several persons, the company
shall not be bound to issue more than one certificate, and delivery of a certificate
for a share to one of several joint holders shall be sufficient delivery to all such
holders

n (i) lf any share certificate be worn out, defaced, mutilated or torn or if there be no
further space on the back for endorsement of transfer, then upon production and
surrender thereof to the company, a new certificate may be issued in lieu thereof,
and if any certificate is lost or destroyed then upon proof thereof to the
satisfaction of the company and on execution of such indemnity as the company
deem adequate, a new certificate in lieu thereof shall be given. Every certificate
under this Article shall be issued on payment of twenty rupees for each certificate.

(ii) The provisions of Articles (2) and (3) shall mutatls mutondis apply Io
debentures of the company.
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t- Except as required by law, no person shall be recognised by the company as

holding any share upon any trust, and the company shall not be bound by, or be

compelled in any way to recognise (even when having notice thereof) any

equitable, contingent, future or partial interest in any share, or any interest in any

fractional part of a share, or (except only as by these regulations or by law

otherwise provided) any other rights in respect of any share except an absolute
right to the entirety thereof in the registered holder.

!l (i) The company may exercise the powers of paying commissions conferred by sub-

section (6) of section 40, provided that the rate per cent or the amount of the
commission paid or agreed to be paid shall be disclosed in the manner required by

that section and rules made thereunder.
(ii) The rate or amount of the commission shall not exceed the rate or amount
prescribed in rules made under sub-section (6) of section 40.
(iii) The commission may be satisfied by the payment of cash or the allotment of
fully or partly paid shares or partly in the one way and pa rtly in the other

L, (i) lf at any time the share capital is divided into different classes of shares, the

rights attached to any class {unless otherwise provided by the terms of issue of the
shares of that class) may, subject to the provisions of section 48, and whether or
not the company is being wound up, be varied with the consent in writing of the

holders of three-fourths of the issued shares of that class, or with the sanction of a

special resolution passed at a separate meeting of the holders of the shares of that

class.

(ii) To every such separate meeting, the provisions of these regulations relating to
general meetings shall mutotis mutondis apply, but so that the necessary quorum

shall be at least two persons holding at least one-third of the issued shares of the

class in question

The rights conferred upon the holders of the shares of any class issued with
preferred or other rights shall not, unless otherwise expressly provided by the

terms of issue of the shares of that class, be deemed to be varied by the creation

or issue of further shares ranking parl possu therewith.

Subject to the provisions of section 55, any preference shares may, with the

sanction of an ordinary resolution, be issued on the terms that they are to be

redeemed on such terms and in such manner as the company before the issue of
the shares may, by special resolution, determine.

Lien

(i) The company shall have a first and paramount lien-
(a) on every share (not being a fully paid share), for all monies (whether presently

payable or not) called, or payable at a fixed time, in respect of that share; and

(b) on all shares (not being fully paid shares) standing registered in the name of a

single person, for all monies presently payable bY him or his estate to the

company:
Provided that the Board of directors may at any time declare any share to be

wholly or in part exempt from the provisions of this clause.

(ii) The company's lien, if any, on a share shall extend to all dividends payable and

bonuses declared from time to time in respect of such shares.

!
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! The company may sell, in such manner as the Board thinks fit, any shares on which
the company has a lien:

Provided that no sale shall be made-
(a) unless a sum in respect of which the lien exists is presently payable; or
(b) until the expiration of fourteen days after a notice in writing stating and

demanding payment of such part of the amount in respect of which the lien exists

as is presently payable, has been given to the registered holder for the time being

of the share or the person entitled thereto by reason of his death or insolvency.

(i)To give effect to any such sale, the Board may authorise some person to
transfer the shares sold to the purchaser thereof.

(ii) The purchaser shall be registered as the holder of the shares comprised in any

such transfer.

(iii) The purchaser shall not be bound to see to the application of the purchase

money, nor shall his title to the shares be affected by any irregularity or invalidity
in the proceedings in reference to the sale.

{i) The proceeds of the sale shall be received by the company and applied in
payment of such part of the amount in respect of which the lien exists as is

presently payaLile.

(ii) The residue, if any, shall, subject to a like Iien for sums not presently payable as

existed upon the shares before the sale, be paid to the person entitled to the
shares at the date of the sale.

Colls on shares

! ! (i)The Board may, from time to time, make calls upon the members in respect of
any monies unpaid on their shares {whether on account of the nominal value of
the shares or by way of premium) and not by the conditions of allotment thereof
made payable at fixed times:
Provided that no call shall exceed one-fourth of the nominal value of the share or
be payable at less than one month from the date fixed for the payment of the last
preceding call.

(ii) Each member shall, subject to receiving at least fourteen days' notice specifying

the time or times and place of payment, pay to the company, at the time or times
and place so specified, the amount called on his shares.

(iii) A call may be revoked or postponed at the discretion of the Board

A call shall be deemed to have been made at the time when the resolution of the
Board authorising the call was passed and may be required to be paid by

instalments.

tr The joint holders of a share shall be jointly and severally liable to pay all calls in
respect thereof.

tr !

! !

!

ttl



(ii) The Board shall be at liberty to waive payment of any such interest wholly or in
part.
(i) Any sum which by the terms of issue of a share becomes payable on allotment
or at any fixed date, whether on account of the nominal value of the share or by
way of premium, shall, for the purposes of these regulations, be deemed to be a
call duly made and payable on the date on which by the terms of issue such sum
becomes payable.

(ii) ln case of non-payment of such sum, all the relevant provisions of these
regulations as to payment of interest and expenses, forfeiture or otherwise shall
apply as if such sum had become payable by virtue of a call duly made and
notified.

! The Board-
(a) may, if it thinks fit, receive from any member willing to advance the same, all or
any part of the monies uncalled and unpaid upon any shares held by him; and
(b) upon all or any of the monies so advanced, may (until the same would, but for
such advance, become presently payable) pay interest at such rate not exceeding,
unless the company in general meeting shall otherwise direct, twelve per cent per

annum, as may be agreed upon between the Board and the member paying the
sum in advance.

Transkr ol shores

E ! {i) The instrument of transfer of any share in the company shall be executed by or
on behalf of both the transferor and transferee.
(ii) The tra nsferor shall be deemed to remain a holder of the share until the name
of the transferee is entered in the register of members in respect thereof.

The Board may, subject to the right of appeal conferred by section 58 decline to
register-
(a) the transfer of a share, not being a fully paid share, to a person of whom they
do not approve; or
(b) any transfer of shares on which the company has a lien.

E ! The Board may decline to recognise any instrument of transfer unless-
(a) the instrument of transfer is in the form as prescribed in rules made under sub-

section {1) of section 56;
(b) the instrument of transfer is accompanied by the certificate of the shares to
which it relatei, and such other evidence as the Eoard may reasonably require to
show the right of the transferor to make the transfer; and
(c) the instrument of transfer is in respect of only one class of shares.

I On giving not less than seven days'previous notice in accordance with section 91

and rules made thereunder, the registration of transfers may be suspended at
such times and for such periods as the Board may from time to time determine:

Provided that such registration shall not be suspended for more than thirty days at
any one time or for more than forty-five days in the aggregate in any year.

Tronsmission of shores

(i) lf a sum called in respect of a share is not paid before or on the day appointed
for payment thereof, the person from whom the sum is due shall pay interest
thereon from the day appointed for payment thereof to the time of actual
payment at ten per cent per a nnum or at such lower rate, if any, as the Board may
determine.

tr !
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(i) On the death of a member, the survivor or survivors where the member was a
joint holder, and his nominee or nominees or legal representatives where he was a
sole holder, shall be the only persons recognised by the company as having any
title to his interest in the shares

(ii) Nothing in clause {i) shall release the estate of a deceased joint holder from any
liability in respect of any share which had been jointly held by him with other
persons.

(i) Any person becoming entitled to a share in consequence of the death or
insolvency of a mem ber may, upon such evidence being produced as may from
time to time propedy be required by the Board and subject as hereinafter
provided, elect, either-
{a) to be registered himself as holder of the sharej or
(b) to make such transfer of the share as the deceased or insolvent member could
have made.
(ii) The Board shall, in either case, have the same right to decline or suspend
registration as it would have had, if the deceased or insolvent member had

transferred the share before his death or insolvency.
(i) lf the person so becoming entitled shall elect to be registered as holder of the
share himself, he shall deliver or send to the company a notice in writing signed by
him stating that he so elects.

(ii) lf the person aforesaid shall elect to transfer the share, he shall testify his

election by executing a transfer of the share.

(iii) All the limitations, restrictions and provisions of these regulations relating to
the right to tra nsfer and the registration of transfers of shares shall be applicable
to any such notice or tra nsfer as aforesaid as if the death or insolvency of the
member had not occurred and the notice or transfer were a transfer signed by
that member.

! ! A person becoming entitled to a share by reason of the death or insolvency of the
holder shall be entitled to the same dividends and other advantages to which he

would be entitled if he were the registered holder of the share, except that he

shall not, before being registered as a member in respect of the share, be entitled
in respect of it to exercise any right conferred by membership in relation to
meetings of the company:

Provided that the Board may, at any time, give notice requiring any such person to
elect either to be registered himself or to transfer the share, and if the notice is

not complied with within ninety days, the Board may thereafter withhold payment
of all dividends, bonuses or other monies payable in respect of the share, until the
requirements of the notice have been complied with.
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! E ln case of a One Person Company-
(i) on the death of the sole member, the person nominated by such member shall
be the person recognised by the company as having title to all the shares of the
member;

{ii) the nominee on becoming entitled to such shares in case of the member's
death shall be informed of such event by the Board of the company;

(iii)such nominee shall be entitled to the same dividends and other rights and
liabilities to which such sole member of the company was entitled or liable;

(iv) on becoming member, such nominee shall nominate any other person with the
prior written consent of such person who, shall in the event of the death of the
member, become the member of the com pany.

Forfeiture of shores

lf a member fails to pay any call, or instalment of a call, on the day appointed for
payment thereof, the Board may, at any time thereafter during such time as any
part of the call or instalment remains unpaid, serve a notice on him requiring
payment of so much of the call or instalment as is unpaid, together with any
interest which may have accrued.

The notice aforesaid shall-

(a) name a further day (not being earlier than the expiry of fourteen days from the
date of service of the notice) on or before which the payment required by the
notice is to be made; and

(b) state that, in the event of non-payment on or before the day so named, the
shares in respect of which the call was made shall be liable to be forfeited
lf the requirements of any such notice as aforesaid are not complied with, any
share in respect of which the notice has been given may, at any time thereafter,
before the payment required by the notice has been made, be forfeited by a

resolution of the Board to that effect.
u ! (i) A forfeited share may be sold or otherwise disposed of on such terms and in

such manner as the Board thinks fit.

(ii) At any time before a sale or disposal as aforesaid, the Board may cancel the
forfeiture on such terms as it thinks fit.

o (i) A person whose shares have been forfeited shall cease to be a member in

respect of the forfeited shares, but shall, notwithstanding the forfeiture, remain
liable to pay to the company all monies which, at the date of forfeiture, were
presently payable by him to the company in respect of the shares.

(ii) The liability of such person shall cease if and when the company shall have
received payment in full of all such monies in respect of the shares.

! E
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(i) A duly verified declaration in writing that the declarant is a director, the
manager or the secretary, of the company, and that a share in the company has

been duly forfeited on a date stated in the declaration, shall be conclusive

evidence of the facts therein stated as against all persons claiming to be entitled to
the share;

(ii) The company may receive the consideration, if any, given for the share on any

sale or disposal thereof and may execute a transfer of the share in favour of the
person to whom the share is sold or disposed of;

(iii) The transferee shall thereupon be registered as the holder of the share; and

(iv) The transferee shall not be bound to see to the application of the purchase

money, if any, nor shall his title to the share be affected by any irregularity or
invalidity in the proceedings in reference to the forfeiture, sale or disposal of the
share.

o The provisions of these regulations as to forfeiture shall apply in the case of non-
payment of any sum which, by the terms of issue of a share, becomes payable at a

fixed time, whether on account of the nominal value of the share or by way of
premium, as if the same had been payable by virtue of a call duly made and

notified.
Alterotion of copitol

The company may, from time to time, by ordinary resolution increase the share

capital by such sum, to be divided into shares of such amount, as may be specified

in the resolution.

tr Subject to the provisions of section 61, the company may, by ordinary resolution,

(a) consolidate and divide all or any of its share capital into shares of larger

amount than its existing shares;

(b) convert all or any of its fully paid-up shares into stock, and reconvert that stock

into fully paid-up shares of any denomination;

(c) sub-divide its existing shares or any of them into shares of smaller amount than

is fixed by the memorandum;

(d) cancel any shares which, at the date of the passing of the resolution, have not

been taken or agreed to be taken by any person
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Where shares are converted into stock, -
(a) the holders of stock may transfer the same or any part thereof in the same
manner as, and subject to the same regulations under which, the shares from
which the stock arose might before the conversion have been transferred, or as

near thereto as circumstances admit:
Provided that the Board may, from time to time, fix the minimum amount of stock
transferable, so, however, that such minimum shall not exceed the nominal
amount of the shares from which the stock arose.

(b) the holders of stock shall, according to the amount of stock held by them, have

the same rights, privileges and advantages as regards dividends, voting at
meetings of the company, and other matters, as if they held the shares from which
the stock arose; but no such privilege or advantage (except participation in the
dividends and profits ofthe company and in the assets on winding up) shall be

conferred by an amount of stock which would not, if existing in shares, have

conferred that privilege or advantage.

(c) such of the regulations of the company as are applicable to paid-up shares shall
apply to stock and the words "share" and "shareholder" in those regulations shall
include "stock" and "stock-holder" respectively.

The company may, by special resolution, reduce in any manner and with, and
subject to, any incident authorised and consent required by law, -
(a) its share capital;
(b) any capital redemption reserve account; or
(c) any share premium account.

co p ito li sot io n ol p rolits

(i) The company in general meeting may, upon the recommendation of the Board,
resolve-

(a) that it is desirable to capitalise any part of the amount for the time being
stand ing to the credit of any of the company's reserve accounts, or to the credit of
the, profit and loss account, or otherwise available for distribution; and

(b) that such sum be accordingly set free for distribution in the manner specified in
clause (ii) amongst the members who would have been entitled thereto, if
distributed by way of dividend and in the same proportions.

(ii) The sum aforesaid shall not be paid in cash but shall be applied, subject to the
provision contained in clause (lii), either in or towards-
(A) paying up any amounts for the time being unpaid on any shares held by such
members respectively;
(B) paying up in full, unissued shares of the company to be allotted and

distributed, credited as fully paid-up, to and amongst such members in the
proportions aforesaid;
(C) partly in the way specified in sub-clause (A) and partly in that specified in sub-

clause (B);

(D) A securities premium account and a capital redemption reserve account may,

for the purposes of this regulation, be applied in the paying up of unissued shares

to be issued to members of the company as fully paid bonus shares;
(E)The Board shallgive effect to the resolution passed by the company in
pursuance of this regulation.

!
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! (i) Whenever such a resolution as aforesaid shall have been passed, the Board
sha ll-
(a) make all appropriations and applications of the undivided profits resolved to be
capitalised thereby, and all allotments and issues of fully paid shares if any; and
(b) generally do all acts and things required to give effect thereto.

(ii)The Board shall have power-
(a) to make such provisions, by the issue of fractional certificates or by payment in
cash or otherwise as it thinks fit, for the case of shares becoming distributable in
fractions; and
(b) to authorise any person to enter, on behalf of all the members entitled thereto,
into an agreement with the company providing for the allotment to them
respectively, credited as fully paid-up, of any further shares to which they may be
entitled upon such capitalisation, or as the case may require, for the payment by
the company on their behalf, by the application thereto of their respective
proportions of profits resolved to be capitalised, of the amount or any part of the
amounts remaining unpaid on their existing shares;

(iii) Any agreement made under such authority shall be effective and binding on
such members.

9uy-bock of shores

E Notwithstanding anything contained in these articles but subject to the provisions
of sections 68 to 70 and any other applicable provision of the Act or any other law
for the time being in force, the company may purchase its own shares or other
specified securities.

Generol meetings

! E All general meetings other than annual general meeting shall be called
extraordinary general meeting.

! ! (i) The Board may, whenever it thinks fit, ca!l an extraordinary general meeting

(ii) lf at any time directors capable of acting who are sufficient in number to form a
quorum are not within India, any director or any two members of the company
may call an extraordinary general meeting in the same manner, as nearly as

possible, as that in which such a meeting may be called by the Board.

Proceedings ot generol meetings

! (i) No business shall be transacted at any general meeting unless a quorum of
members is present at the time when the meeting proceeds to business.

(ii)Save as otherwise provided herein, the quorum for the general meetings shall
be as provided in section 103.

! The chairperson, if any, of the Board shall preside as Chairperson at every general
meeting of the company.

tr lf there is no such Chairperson, or if he is not present within fifteen minutes after
the time appointed for holding the meeting or is unwilling to act as chairperson of
the meeting, the directors present shall elect one of their members to be
Chairperson of the meeting.

tr

tr

L]

!

o



lf at any meeting no director is willing to act as Chairperson or if no director is
present within fifteen minutes after the time appointed for holding the meeting,
the members present shall choose one of their members to be Chairperson of the
meeting.

ln case of a One Person Company-

(i) the resolution required to be passed at the general meetings of the company
shall be deemed to have been passed if the resolution is agreed upon by the sole
member and communicated to the company and entered in the minutes book
maintained under section 118;

(ii) such minutes book shall be signed and dated by the memberj

(iii) the resolution shall become effective from the date of signing such minutes by
the sole member.

Adjournment ol meeting

(i) The Chairperson may, with the consent of a ny meeting at which a quorum is

present, and shall, if so, directed by the meeting, adjourn the meeting from time
to time and from place to place.

(ii) No business shall be transacted at any adjourned meeting other than the
business left unfinished at the meeting from which the adjournment took place

(iii) When a meeting is adjourned for thirty days or more, notice of the adjourned
meeting shall be given as in the case of an original meeting.

(iv) Save as aforesaid, and as provided in section 103 of the Act, it shall not be

necessary to give any notice of an adjournment or of the business to be transacted
at an adjourned meeting.

Voting rights

Subject to any rights or restrictions for the time being attached to any class or
classes of shares, -
(a) on a show of hands, every member present in person shall have one vote; and
(b) on a poll, the voting rights of members shall be in proportion to his share in the
paid up equity share capital of the company.

tr A member malj exercise his vote at a meeting by electronic means in accordance
with section 108 and shallvote only once.

E (i) ln the case of joint holders, the vote of the senior who tenders a vote, whether
in person or by proxy, shall be accepted to the exclusion of the votes of the other
joint holders.

(ii) For this purpose, seniority shall be determined by the order in which the names

stand in the register of members.

! !

! !

! !
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! ! A member of unsound mind, or in respect of whom an order has been made by
any court having jurisdiction in lunacy, may vote, whether on a show of hands or
on a poll, by his committee or other legal guardian, and any such committee or
guardian may, on a poll, vote by proxy.

! ! Any business other than that upon which a poll has been demanded may be
proceeded with, pending the taking of the poll.

! No member shall be entitled to vote at any general meeting unless all calls or
other sums presently payable by him in respect of shares in the company have
been paid

! I (i) No objection shall be raised to the qualification of any voter except at the
meeting or adjourned meeting at which the vote objected to is given or tendered,
and every vote not disallowed at such meeting shall be valid for all purposes.

(ii) Any such objection made in due time shall be referred to the Chairperson of
the meeting, whose decision shall be final and conclusive.

! ! Every member shall have one vote

A vote given in accordance with the terms of an instrument of proxy shall be valid,
notwithstanding the previous death or insanity of the principal or the revocation of
the proxy or of the authority under which the proxy was executed, or the transfer
of the shares in respect of which the proxy is given:

Provided that no intimation in writing of such death, insanity, revocation or
transfer shall have been received by the company at its office before the
commencement of the meeting or adjourned meeting at which the proxy is used

Prory

The instrument appointing a proxy and the power-of-attorney or other authority, if
any, under which it is signed or a notarised copy of that power or authority, shall
be deposited at the registered office of the company not less than 48 hours before
the time for holding the meeting or adjourned meeting at which the person

named in the instrument proposes to vote, or, in the case of a poll, not less than
24 hours before the time appointed for the taking of the poll; and in default the
instrument of proxy shall not be treated as valid.

tr An instrument appointing a proxy shall be in the form as prescribed in the rules
made under section 105.

A vote given in accordance with the terms of an instrument of proxy shall be valid,
notwithstanding the previous death or insanity of the principal or the revocation of
the proxy or of the authority under which the proxy was executed, or the transfer
of the shares in respect of which the proxy is given:

Provided that no intimation in writing of such death, insanity, revocation or
transfer shall have been received by the company at its office before the
commencement of the meeting or adjourned meeting at which the proxy is used.

E
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(ii) ln addition to the remuneration payable to them in pursuance of the Act, the
directors may be paid alltravelling, hotel and other expenses properly incurred by
them-
(a) in attending and returning from meetings of the Board of Directors or any
committee thereof or general meetings of the company; or
(b) in connection with the business of the company.

L f The Board may pay all expenses incurred in getting up and registering the
company.

i x The company may exercise the powers conferred on it by section 88 with regard to
the keeping of a foreign register; and the Board may (subject to the provisions of
that section) make and vary such regulations as it may think fit respecting the
keeping of any such register.

All cheques, promissory notes, d rafts, hundis, bills of excha nge and other
negotiable instruments, and all receipts for monies paid to the company, shall be
signed, drawn, accepted, endorsed, or otherwise executed, as the case may be, by
such person and in such manner as the Board shallfrom time to time by resolution
determine.

Every director present at any meeting of the Board or of a committee thereof shall
sign his name in a book to be kept for that purpose.

(i) Subject to the provisions of section 149, the Board shall have power at any time,
and from time to time, to appoint a person as an additional director, provided the
number of the directors and additional directors together shall not at any time
exceed the maximum strength fixed for the Board by the articles.

(ii) Such person shall hold office only up to the date of the next annual general

meeting of the company but shall be eligible for appointment by the company as a

director at that meeting subject to the provisions of the Act.

Proceedinqs ol the Boord

! (i) The Board of Directors may meet for the conduct of business, adjourn and
otherwise regulate its meetings, as it thinks fit.

(ii) A director may, and the manager or secretary on the requisition of a director
shall, at any time, summon a meeting of the Board.

(ii) ln case of a n equa lity of votes, the Chairperson of the Board, if any, shall have a
second or casting vote.
The continuing directors may act notwithstanding any vacancy in the Boardj but, if
and so long as their number is reduced below the quorum fixed by the Act for a

meeting of the Board, the continuing d irectors or director may act for the purpose

of increasing the number of directors to that fixed for the quorum, or of

The number of the directors and the names of the first directors shall be
determined in writing by the subscribers of the memorandum or a majority of
them.
(i) The remuneration of the directors shall, in so far as it consists of a monthly
payment, be deemed to accrue from day-to-day.

!

! tr

! !

! ! (i) Save as otherwise expressly provided in the Act, questions arising at any
meeting of the Board shall be decided by a majority of votes.

! n



summoning a general meeting of the company, but for no other purpose

! tr {i)The Board may elect a Chairperson of its meetings and determine the period for
which he is to hold office.

(ii) lf no such Chairperson is elected, or if at any meeting the Chairperson is not
present within five minutes after the time appointed for holding the meeting, the
directors present may choose one of their number to be Chairperson of the
meeting.

r-l (i) The Board may, subject to the provisions of the Act, delegate any of its powers

to committees consisting of such member or members of its body as it thinks fit.

(ii) Any committee so formed shall, in the exercise of the powers so delegated,
conform to any regulations that may be imposed on it by the Board.

(ii) lf no such Chairperson is elected, or if at any meeting the Chairperson is not
present within five minutes after the time appointed for holding the meeting, the
members present may choose one of their members to be Chairperson of the
meeting.

E (i) A committee may meet and adjourn as it thinks fit

{ii) Questions arising at any meeting of a committee shall be determined by a

majority of votes of the members present, and in case of an equality of votes, the
Chairperson shall have a second or casting vote.

All acts done in any meeting of the Board or of a committee thereof or by any
person acting as a director, shall, notwithstanding that it may be afterwards
discovered that there was some defect in the appointment of any one or more of
such directors or of any person acting as aforesaid, or that they or any of them
were disqualified, be as valid as if every such director or such person had been

duly appointed and was qualified to be a director.

tr tr Save as otherwise expressly provided in the Act, a resolution in writing, signed by

all the members of the Board or of a committee thereof, for the time being

entitled to receive notice of a meeting of the Board or committee, shall be valid

and effective as if it had been passed at a meeting of the Board or committee, duly
convened and held.

tr ln case of a One Person Company-

(i) where the company is having only one director, allthe businesses to be

transacted at the meeting of the Board shall be entered into minutes book

maintained under section 118;

(ii) such minutes book shall be signed and dated by the director;

f t (i) A committee may elect a Chairperson of its meetings-

E

o tr

0



(iii) the resolution shall become effective from the date of signing such minutes by
the director.

Chief Executive ofiicer, Monager, compony senetory ot chieJ Finonciol oflicer

Subject to the provisions of the Act. -

(i) A chief executive officer, manager, company secretary or chief financial officer
may be appointed by the Board for such term, at such remuneration and upon

such conditions as it may thinks fit; and any chief executive officer, manager,

company secretary or chief financial officer so appointed may be removed by

means of a resolution of the Board;

(ii) A director may be appointed as chief executive officer, manager, company
secretary or chief financial officer
A provision of the Act or these regulations requiring or authorising a thing to be

done by or to a director and chief executive officer, manager, company secretary
or chief financia I officer shall not be satisfied by its being done by or to the same
person acting both as director and as, or in place of chief executive officer,
manager, company secretary or chief financial officer.

The Seol

(i) The Board shall provide for the safe custody of the seal

(ii) The seal of the company shall not be affixed to any instrument except by the

authority of a resolution of the Board or of a committee of the Board authorised
by it in that behall and except in the presence of at least two directors and of the
secretary or such other person as the Board may appoint for the purpose; and

those two directors and the secretary or other person aforesaid shall sign every

instrument to !vhich the seal of the company is so affixed in their presence.

Dividends ond ReseNe

tr The company in general meeting may declare dividends, but no dividend shall

exceed the amount recommended by the Board.

! Subiect to the provisions of section 123, the Board may from time to time pay to
the members such interim dividends as appear to it to be iustified by the profits of
the company.

(i) The Board may, before recommending any dividend, set aside out of the profits

of the company such sums as it thinks fit as a reserve or reserves which shall, at

the discretion of the Board, be applicable for any purpose to which the profits of
the company may be properly applied, including provision for meeting

contingencies or for equalizing dividends; and pending such application, may, at

the like discretion, either be employed in the business of the company or be

invested in such investments (01her than shares of the company) as the Board

may, from time to time, thinks fit.

{ii) The Board may also carry forward any profits which it may consider necessary

not to divide, without setting them aside as a reserve

!

! !

! !

!

E

!!

r----T----

f ]

I



E (i) Subject to the rights of persons, if any, entitled to shares with special rights as

to dividends, all dividends shall be declared and paid according to the amounts
paid or credited as paid on the shares in respect whereof the dividend is paid, but
if and so long as nothing is paid upon any of the shares in the company, dividends
may be declared and paid according to the amounts of the shares.

(ii) No amount paid or credited as paid on a share in advance of calls shall be
treated for the purposes of this regulation as paid on the share.

(iii) All dividends shall be apportioned and paid proportionately to the amounts
paid or credited as paid on the shares during any portion or portions of the period
in respect of which the dividend is paid; but if any share is issued on terms
providing that it shall rank for dividend as from a particular date such share shall
rank for dividend accordingly.

! The Board may deduct from any dividend payable to any member all sums of
money, if any, presently payable by him to the company on account of calls or
otherwise in relation to the shares of the compa ny.

E (i) Any dividend, interest or other monies payable in cash in respect of shares may
be paid by cheque or warrant sent through the post directed to the registered
address of the holder or, in the case of joint holders, to the registered address of
that one of the.ioint holders who is first named on the register of members, or to
such person and to such address as the holder or joint holders may in writing
direct.

(ii) Every such cheque or warrant shall be made payable to the order of the person

to whom it is sent.

a Any one of two or more joint holders of a share may give effective receipts for any
dividends, bonuses or other monies payable in respect of such share.

tr D Notice of any dividend that may have been declared shall be given to the persons

entitled to share therein in the manner mentioned in the Act.

C tr No dividend shall bear interest against the company

Accounts

tr
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n E (i) The Board shall from time to time determine whether and to what extent and at
what times and places and under what conditions or regulations, the accounts and
books of the company, or any of them, shall be open to the inspection of members
not being directors.

(ii) No member {not being a director) shall have any right of inspecting any account
or book or document of the company except as conferred by law or authorised by
the Board or by the company in general meeting.

Winding up

E E Subject to the provisions of Chapter XX of the Act and rules made thereunder-

(i) lf the company shall be wound up, the liquidator may, with the sanction of a
special resolution of the company and any other sanction required by the Act,
divide amongst the members, in specie or kind, the whole or any part of the assets
of the company, whether they shall consist of property of the same kind or not.

(ii) For the purpose aforesaid, the liquidator may set such value as he deems fair
upon any property to be divided as aforesaid and may determine how such
division shall be carried out as between the members or different classes of
members.

(iii) The liquidator may, with the like sanction, vest the whole or any part of such
assets in trustees upon such trusts for the benefit of the contributories if he
considers necessary, but so that no member shall be compelled to accept any
shares or other securities whereon there is any liability.

lndemnity

E D Every officer of the company shall be indemnified out of the assets of the company
against any liability incurred by him in defending any proceedings, whether civil or
criminal, in which judgment is given in his favour or in which he is acquitted or in
which relief is granted to him by the court or the Tribunal.

Others

E !
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Attachments

First Subscriber (s) sheet Max 2 MB @
Declaration

Pursuant to resolution no. dated,
the behalf of Board of Di rectors, declare that llowing amendments

l, on
have been adopted in Articles of Association:

To be digitally si8ned by

Name

Designation

DIN

DSC

Director

V

Save

Form language

! rnglish a Hindi

SPICe+ Part-A

**

'Name of the .Address,
'DlN/PAN/Passport

tPla€e DSC DatedName Prefix
(ACA/FCA/A6/
FCS/ACMA/FCMA) Occupation Membership number

Choose File Downlc

DSC SOX

Submit



Refer instrudion kit for filing the form

Allfields morked in , are mondototy

Company lnformation

1 (a) 'Type of company

*LLPIN

* Class of the company

* Category of the company

Sub-category of the company

Search and select industry sub-class

Main Sub<lass of industrial
activity of the company

Description of the main sub.class

(

rParticulars of the proposed or approved name

Attachment Choose file

Auto-check Save

Name Reservatlon

IPursuant to section 4 of Companies Act, 2013 read with
rule 8 and 9 of Companies (tncorporation) Rules 20141
Form NO. INC-32

Submit



SPICe + Part B

Simplified Proforma for lncorporating Company Electronically

lPursuant to sections 4, 7, 8(1) 12, 752 and 153 of the
Companies Act, 2013 read with rules made thereunderl-
Form NO. INC-32

Refer instruction kit for filing the lorm

Allfields morked in * ore mondotory.

Form language

(D English a Hindi

qRi (inna

Structure of the Company

1 (a) *Whether AOA is entrenched?
No

(b) Number of Articles to which provisions of entrenchment is applicable

Details of such articles

Qves O

I
2. *Company is

having share capital

3A *Capital structure ofthe company

Totalauthorized share capital (in INR)

Total classified authorized share capital (in tNR)

rTotal unclassified authorized share capital (in tNR)

Totalsubscribed share capital (in tNR)

3A(i) *Equity share czpital

Number of classes

Description of equity share capital

O Having share capital o Not

I

Sr. No. I nrticle trtumber 
I Short description on entrenchment of the clause

I

I



Number of equity shares

Nominal amount per share (in INR)

Total amount (in INR)

3A(ii) *Preference share capital

Number of classes

Description of Preference share capital

3B *Details of number of members

4A *Correspondence address

tLine 
I

Line ll

*Pin code

*Area/Locality

*City

*5tate/UT

Number of preference shares

Nominal amount per share (in INR)

Total amount (in tNR)

(a) Enter the maximum number of members

(b) Maximum number of members excluding proposed employees

members excluding proposed employee(s)(d) Number of

*District

Class of shares Subscribed capitalAuthorized capital

I

Class ofshares Authorized capital Subscribed capital

(c) Num ber of members



Contact Details: Phone No

contact details: Mobile No

Fax

email lD of the company

48 'Whether the address for correspondence is the address of registered

No

office of the company

(ln cose Yes is selected, pleose provide Lonqitude ond Lotitude details)

Longitude

Latitude

Attachments:

r

o Yes o

1 Proof of Office address along with NOC,

if applicable (Conveyance/ Lease deed

/Rent Agreement along with rent receipts);

2. Copy ofthe utility bills (not older than two months);

@
@Max 2 MB

4C rName of the office of the Registrar of Companies in which the proposed
company is to b€ registered

5. rNumber of first subscriber(s) to MOA and directors of the company

6. Particulars of Non- lndividual Subscribers / lndividual Subscribers other than Subscriber(s) cum Directors

6A rParticulars of non-individual first subscriber(s)

(a) Total number of first subscribers
non-ind ividual + individual)

(b) Number of non-individual first
subscribe(s)

(c) Number of individual first subscribe(s)
cum director(s)

(d)Total number of directors (directo(s) who
ls/are not subscriber(s) + subscriber(s) cum
directo(s) as mentioned in above Row no.
3)

Max 2 Mt Choose File F,*'
Choose File t-*"'*

I Havinc valid DtN 
I

Not having valid DIN



6A(i) Particulars of entity

*Category

(Compony/Foreiqn compony/ Compo ny incorporuted outside lndio Body Corporote/OtheB)

*Corporate identity number (ClN) or foreign company
registration number (FCRN) or any other registration
number

*Name of the body corporate

Registered office address or Principal place of business in lndia or
Principal place of business outside lndia

*Line 
I

Line ll

*Country

*Pin code

Area/ Locality

* City

*state / uT

District

*Phone (with STD/ISD code)

Fax

*email lD of the company

6A(ii) Particulars of the person authorized by the entity

Director ldentification number (DlN)

* First Name

Middle Name

I-ri

*S 
u rna me

Pre-Fill

Pre-Fill

Fetch from diiilocker

I

I



*Fathe/s First Name

Father's Middle Name

*Father's Surname

*Gender

( M o le/F e mo le/f ro nsge nder)

*Oate of Bitth (DD/MM/YWY )

*Nationality

lncome tax- PAN

'Place of Birth (District & State)

*Occupation type

(BusinesdPbfessiondl/Govem eht /Employment/privr/te Employment /Housewife
Studentrlothe.s

*Area of Occupation

*lf 'Others' selected, please specify

tEducational Qualification

lPrimory educotion/Secondory educotionN@otionot qudlilicotion
B oe h e I or's d e g r e e /m ost e / s d e g rce /Deto rute ot h i g h e r/ p rcfess i on o I
Diplono/Others)

lf 'Others' selected, please specify

Present Address

*Line 
I

Line ll

*Country

*Pin code

*Area/ Locality

*City

* State / UT

District

m

:

v

I

I

I

Verify details



*Phone (with SrD/lSD code)

Fax

e-mail lD of the company

' ldentity Proof

lvotets ldentity Cord/ Posspo&lDtiving License/Addhoot)

* Residential Proof

lvote5 ldentity Cord/ Posspoft/Dtiling License/Aodhoot)

rldentity Proof No

+Residential Proof No

*Submit the proof of identity and proof of address
(c) * Proof of identity

(d) *Residentialproof

Description of Share capital

Totalsubscribed share capital {in tNR)

Description of equity share capital

*Number of classes

Description of Preference share capital

* Number of classes

Max 2 MB

V

v

Max 2 MB Downloa

Number of equity shares

Nominalamount per share (in tNR)

Totalamount (in INR)

Number of preference shares

Nominal amount per share (in INR)

Total amount (in INR)

Choose file f *",";

Class of shares Subscribed capital

I

I
Choose tile I oo*ntoa

Class of shares Subscribed capital



0 I am required to obtain the Government approval under the Foreign Exchange Management (Non-debt
lnstruments) Rules, 2019 prior to subscription of shares and the same has been obtained, and is enclosed herewith

or

0 lam not required to obtain the Government approval under the Foreign Exchange Management (Non-debt
lnstruments) Rules, 2019 prior to subscription of shares.

6B Particulars of individual first subscribe(s) other than subscriber cum director (having valid DtN)

+Drrector ldentification number (DlN)

*Name

Description of Share capital

Total subscribed share capital (in tNR)

Description of equity share capital

'Number of classes

Pre-Fill

Number of equity shares

Nominalamount per share (in INR)

Totalamount (in INR)

Description of Preference share capital

*Number of classes

0 I am required to obtain the Government approval under the Foreign Exchange Management (Non-debt
lnstruments) Rules, 2019 prior to subscription of shares and the same has been obtained, and is enclosed herewith

or

0 I am not required to obtain the Government approval under the Foreign Exchange Management (Non-debt
lnstruments) Rules, 2019 prior to subscription of shares.

Number of preference shares

Nominalamount per share (in tNR)

Total amount (in INR)

Class of shares Subscribed capital

Class ofshares Subscribed capita



6C *Particulars of individual first subscriber(s) other than subscriber cum director (Not having valid DIN)

* First Name

Middle Name

*Surname

*Father's First Na me

Father's Middle Name

*Father's Surname

*Gender

( Mo le/F e mole/Tro nsge n de 4

*Date of Birth (DD/MMAYYY)

*Nationality

*Place of Birth (District & State)

*Occupation type
(Business/Professiohol/Govenment /Emploqent/Privote Employment /Housewife
student/othe6)

Area of Occupation

lf 'Others' selected, please specify

* Educational Qualif ication

lPimory educdtion/Secondory educotionN8otionol quolificotion

Bochelor's degree/mostet's degree/Detotute ot highet/prcfessionol
Diplomo/OtheE)

lf 'Others' selected, please specify

:

-

-

I-lil

PAN

*email lD

Permanent address

*Line 
I

Fetch from digilocker

Verifv details



Line ll

*Country

*Pin code

tArea/ Locality

*City

State / UT

District

*Phone (with STD/ISD code)

*Whether present residential address same as permanent residential address

*Present addre$

+ Line I

Line ll

*Country

*Pin code

Area/ Locality

*City

* State / UT

District

rPhone (with STD/ISD code)

Duration of stay at present address (Years/Month)
(Yedr-> Oto99
Month -> 0to 11)
*lf Duration of stay at present address is less than one year then address of previous
residence

* ldentity Proof

lvote5 tdentity Cdtd/ Possport/Driving License/Aodhoor)

*Residential Proof
lvoters ldentity Cord/ Possportl/Driving License/Aodhoot)

Q ves QNo

*ldentity Proof No.
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*Residential Proof No

+Submit the proof of identity and proof of address
(a) * Proof of identity

{b) * Residentia I proof
Max 2 MB

Description of Share capital

Total subscribed share capital(in INR)

Description of equity share capital

*Number of classes

Description of Preference share capital

*Number of classes

0 I am required to obtain the Govemment approval under the Foreign Exchange Management (Non-
debt Instruments) Rules, 2019 prior to subscription of shares and the same has been obtained, and is
enclosed herewith
or

0 I am not required to obtain the Govemment approval under the Foreign Exchange Management (Non-
debt Instruments) Rules, 2019 prior to subscription of shares.

7. Particulars ofSubscriber(s) cum Directors/ Directors ofthe Company

7A Particulars of Subscribe(s) cum Directors (having valid DIN)

Choose tile

Number of equity shares

Nominal amount per share (in INR)

Total amount (in INR)

Number of preference shares

Nominal amount per share (in INR)

Total amount (in INR)

Choose File t-*",* Download

E",,* Download
I

Class of shares Subscribed caoita

Class of shares Subscribed capital



7A(i) Basic details of Subscriber(s) cum Directors

Director ldentification number (DlN)

tName

*Designation
( Directot/Monoging directot/Whole tine dir.ctot/Nominee directot)

Whether

I Chairman

I Executive director

I Non-executivedirector

* Name of the company or institution whose nominee the appointee is

*email lD

Description of Share capital

Total subscribed share capital (in INR)

Description of equity share capital

* Number of classes

Oescription of Preference share capital

*Number of classes

@

Number of equity shares

Nominal amount per share (in INR)

Totalamount (in INR)

Number of preference shares

Nominal amount per share (in INR)

*Category
(Prcfiotet/Prolessionol /lndependent, /Nofiinee)

class of shares Subscribed capital

Class of shares subscribed cipital



Total amount (in INR)

7A(ii) oeclaration of entities in which Subscribers cum directors have interest

Number of entities in which director has interest

*ClN/LLPIN/FCRN/Registration number

rName

*Address

0 I am required to obtain the Government approvar under the Foreign Exchange Management (Non-debt

lnstruments) Rules, 2019 prior to subscription of shares and the same has been obtained, and is enclosed

herewith.

r@

or

0 | am not required to obtain the Government approval under the Foreign Exchange Management (Nondebt
lnstruments) Rules, 2019 prior to subscription of shares.

78. Particulars of Subscriber(s) cum Directors (Not having valid DtN)

7B(i) Basic details of Subscriber(s) cum DirectoB

*First Name

Middle Name

*Surname

*Father's First Name

Fathe/s Middle Name

Fetch from digilocker

I I

*Designation
Others (specify)

rNature of
interest

Percentage of Shareholding



*Father's Surname

* Gend er

*Date of Birth (DD/M |\4/YYYY )

+Nationality

*Place of Birth

Whether citizen of lndia

No

whether resident in lndia

No

*Occupation type
(Business/Prolessiondl/Gotrenment /Employnent/Privote Employment /Housewife
StudenvotheB

*Area of Occupation

lf 'Others' selected, please specify

*Educational Qualification
(Primory educotion/Secondory educotion/yxotionol quolllicotion

Bochelor's degree/moste/ s degtee/Dqtorote ot highet/Prclessionol
Diplotho/othe6)

lf 'Others' selected, please specify

PAN

*Designation

(Dtector/Manoglng diredor/Whole time dkedot/Nominee director)

*category

lPromoter/Prolessionol /ndependent, /Nominee)

Whether

! chairman

! Executive director

I Non-executivedirector

*Name of the company or institution whose nominee the appointee is

m

r------------tr1

o Yes

o Yes

o

o
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E

Verify details

V

* Mobile No



* Email lD

Permanent address

*Line 
I

Line ll

+Country

*Pin code

*Area/ Locality

*City

*state / uT

*District

Phone (with STD/ISD code)

tWhether present residential address same as permanent residential address

No

*Present address

*Line 
I

Line ll

*Country

*Pin code

*Area/ Locality

State / UT

District

Phone (with STD/ISD code)

o Yes o

E
r--Fl

*City

Duration of stay at present address (Years/Month)



(Year -> 0to 99

Month -> 0 to 11)

*lf Duration of stay at present address is less than one yea r then add ress of previous

residence

*ldentity Proof

(Voters ldentity Cotd/ Pdsspott/Drivinq License/Aodhoor)

*Residential Proof

(VoteE ldentity Cord/ Posspott/Driving License/Aodhaot)

*ldentity Proof No.

Residential Proof No.

*Submit the proof of identity and proof of address

* Proof of identity

Residential proof

Description of Share capital

Totalsubscribed share capital (in INR)

Description of equity share capital

*Number of classes

Description of Preference share capital

*Number of classes

7B(ii) Declaration of entities in which Subscribers cum directors have interest

Number of entities in which director has interest

V

Y

Max 2 MB Download

N4ax 2 MB Download

Number of equity shares

Nominal amount per share (in INR)

Total amount (in INR)

Number of preference shares

Nominal amount per share (in INR)

Totalamount (in INR)

Choose File I

Choose File

Class of shares Subscribed capital

I

Class of shares Subs$ibed capital



.ClN/LLP lN/FCR N/Registration num ber

*Name

*Address

O I am required to obtain the Government approval under the Foreign Exchange Mana8ement (Non-debt

lnstruments) Rules, 2019 prior to subscription of shares and the same has been obtained, and is enclosed herewith.

or

O I am not required to obtain the Government approval under the Foreign Exchange Management (Non-debt

lnstruments) Rules, 2019 prior to subscription of shares.

7C. Particulars of Directors (having valid DIN)

7C(i) Basic details of Directors

tDirector ldentification number (DlN)

*Name

rDesignation

(Director/Managing director/Whole time director/Nominee director)

rCategory

(Promoter/Professional /lndependent, /Nominee)

whether

I Chairman

Executive director

Non-executive director

f

Name of the company or institution whose nominee the appointee is

Others (speclfy)*Designation

'Nature
of interest

Amount (in INR)Percentage of Shareholding



*email lD

7C(ii) Declaration of entities in which Subscribers cum directors have interest

Number of entities in which director has interest

*Cl N/LLPIN/FCRN/Registration number

*Name

*Address

70. Particulars of Directors (Not having DtN)

7D(i) Basic details of Directors

*First Na me

Middle Name

*Surname

*Father's First Name

Father's Middle Name

+Father's Surname

* Gender

*Date of Birth (DD/MM/YYYY )

* Nationa lity

*Place of Birth

*Designation
Others (specify)

*Nature

of interest

Amount (in INR)Percentage of Shareholding

Fetch from digilocker



Whether citizen of lndia

No

Whether resident in lndia

No

rOccupation type
(BusinesdProfessionol/Govefiment /EthployfienvPnvote Employment /Housewile

Student/Othe,r5

*Area of Occupation

lf 'Others' selected, please specify

' Educational Oualification

lPtimory educotion/secondory educotionNocotionol quolificotion

Edchetor's degree/mostet'| degrce/Doatorote ot highet/Prcf*sionol
Diplomo/Othe6)

lf 'others' selected, please specify

PAN

*Designation

lD i re ctor/Mo noging d n ecto r/Whole t i me d irector/Nominee d i recto t )

*Category

(Promotet/Prolessionol /ndependent, /Nominee)

Whether

I chairman

! Executive director

I Non-executivedirector

*Name of the company or institution whose nominee the appointee is

' Mobile No

* Email lD

Permanent address

* Line I

Line Il

m

Q ves

o Yes

o

o

r-Fl

*Country

t

I

Verify details



*City

*Pin code

Area/ Locality

*State/UT

District

Phone (with STD/ISD code)

'Whether present residential address same as permanent residentialaddress

No

*Present address

*Line 
I

Line ll

*Country

*Pin code

*Area/ Locality

*City

State / UT

District

Phone (with STD/lSD code)

Duration of stay at present address (Years/Month)

(Yeor > Oto 99

Month ->0 to 11)

*lf Duration of stay at present address is less than one year then address of previous

residence

* ldentity Proof

lvote R ldentity Co td/ Posspott/Driving License/Aodhoor)

i Residential Proof
(voters ldentity co td/ Possport/Driving License/Aodhdar)

r--Fl

O Yes o

r-r;t
[-------------tr1

I



rldentity Proof No.

'Residential Proof No

tsubmit the proof of identity and proof of address

(a) * Proof of identity

(b) *Residential proof

7D(ii) Declaration of entities in which Directors have interest

'iClN/LLPI N/FCRN/Registration number

*Name

*Address

Max 2 MS

Max 2 MB

8. OPC Nomination

8A * Nomination

the subscriber to the memorandum of association of

do hereby nominate *

who shall become the member of the company in the event of my death or incapacity to contract. I declare that the
nominee is eligible for nomination within the meaning of Rule 3 of the Companies (lncorporation) Rules, 2014.

88 *Particulars of the Nominee

(ii) Particulars of the person authorized by the entity

Director ldentification number (DlN)

Fetch from digilocker

Choose File Download

Number of entities in which director has interest

Choore file Download

Others (specify)tDesignation

Percentage of Shareholding Amount (in INR)

*Nature

of interest

t



*First Name

Middle Name

*Surname

*Father's First Name

Father's Middle Name

*Father's Surname

*Gende r

*Date of Birth (DD/MM/YYYY )

*Nationality

* lncome tax -PAN

*Place of Birth (District & State)

*Occupation type
(Business/Professionol/Governfient /Empbyfient/Privote Empbyrnent /Housewife

student/otheE

*Area of occupation

lf 'Others' selected, please specify

*Educational Oualification
(Pdmory educotion/Secondory educotionNeotionol qualificotion

Bo ch e I or's d e g rc e/ m o ste t/ 5 d e grc e/D & t orcte o r h i gh e t / P rcf ess i on o I

Diplono/OtheR)

lf 'Others' selected, please specify

* Mobile No

* Email lD

Permanent Address

*Line 
I

Line ll

m

*Country

-

I lv,

Verify details



*Pin code

*Area/ Locality

+City

*state / uT

District

Phone (with STD/ISD code)

Whether present address same as permanent address

No
*Present address

*Line I

Line ll

*Country

*Pin code

*Area/ Locality

'City

state / uT

District

Phone (with STD/lSD code)

Duration of stay at present address (Years/Month)
(Yeor -> o to99
Month -> O to 11)

*lf Duration of stay at present address is less than one year then address of previous

residence

* ldentity Proof

lvoteR ldentity Urd/ Posspo Driving License/Aodhoot)

* Residential Proof

lvotets ldentity Cotd/ Posspon/Oriving License/Aodhoor)

Fax

m

O yes o

t--i;

r-rn



*ldentity Proof No

Residential Proof No

*submit the proof of identity and proof of address

(a) * Proof of identity

(b) Residential proof

Max 2 MB

@M.x 2 MB

*Declaration by Nominee

I do solemnly declare that I am an lndian citizen and resident in lndia and I have not been convicted of any offence

in connection with the promotion, formation or management of any company or LLP and have not been found

guilty of any fraud or misfeasance or of any breach of duty to any company under this Act or any previous company

law or LLP Act in the last five years. I further declare that

I am not a nominee in any other One Person Company and I shall comply with the eligibility criteria specified in Rule

3(3) within the prescribed period. I understand that the person nominating me may withdraw my nomination

without my consent.

To be digitally signed by Nominee

9. Particulars of payment of stamp duty

9A State or union territorY in respect of which stamp d uty is paid or to be paid

98 *Whether stamp duty is to be paid electronically through MCA 21 system

O Yes O No Q t'tot aPPlicable

9B(i) Details of stamp duty to be paid

gB(ii) Provide details of stamp duty already paid

osc Box

Amount of stamp duty to be Paid (in

Rs.)

Total amount of stamp

duty paid (in Rs.)

Choose File

I Choo5e File

Type of documenv Particulars 
I I

Memorandum of
association

Articles of association

Type of document/
Particulars

Memorandum of
association

Articles of
association

Others

I

Form
I

I



Mode of payment of stamP

d uty

Name of vendor or treasury

or Authority or any other
competent agency

authorized to collect stamp

duty or to sell stamp
papers or to emboss the
document or to dispense

stamp vouchers on behalf

of the government

Serial number of
embossing or stamps or
stamp paPer or treasury
challan number
Registration number of
vendor
Date of purchase of stamPs

or stamp paper or PaYment
of stamp duty
(DD/MM/YYYY)

Place of purchase of
stamps or stamp Paper or
payment of stamp d uty

PAN/tAN lnformation

10. .Additional lnformation for appving Permanent Account Number (PAN) and Tax Deduction Account Number

(TAN)

lnformation specific to PAN

lnformation specific to TAN

*source of lncome

AO No.

AO No.

Range CodeAO typeArea Code

Range CodeAO typeArea Code



I lncome from Business/profession

property

I tncome from other source

*Business/Profession code

Attachments

(a) Memorandum of association

(b) Articles of association

(c) Declaration by first subscriber(s) and directo(s);
(Affidavit is not required to be attached);

(c) Copy of certificate of incorporation of the foreign body

corporate and resolution passed by foreign company or

authority given through constitutional document;

(e) Resolution passed by promoter company;

(f) lnterest of first director(s) in other entities

(g) optional attachment(s) (if any)

I

I

Capital Gains

No lncome

Max 2 Mg

Max 2 MB

Max 2 MB

Max 2 MB

lncome from house

@

@

@
@
@
@

Declaration

!l have gone through the provisions of the Companies Act, 2013, the rules thereunder and prescribed

guidelines framed thereunder in respect of reservation of name, understood the meaning thereof and the

proposed name is in conformity thereof,

I t h.u" used the search facilities available on the portal of the Ministry of Corporate Affairs (MCA) for checking

the resemblance of the proposed name with the companies and Limited Liability partnerships (LLPs) respectively

already registered or the names already approved. I have also used the search facility for checking the

resemblances of the proposed name with registered trademarks and trade mark subject of an application under

the Trade Marks Act, 1999 and other relevant search for checking the resemblance of the proposed name to

satisfy myself with the compliance of the provisions of the Act for resemblance of name and Rules thereof.

! The proposed name is not in violation of the provisions of Emblems and Names (Prevention of lmproper Use)

Act, 1950 as amended from time to time.
I The proposed name is not offensive to any section of people, e.g. proposed name does not contain profanity

or words or phrases that are generalty considered a slur against an ethnic group, religion, gender or heredity.

I The proposed name is not such that its use by the company will constitute an offence under any law for the

time being in force.

I I undertake to be fully responsible for the consequences in case the name is subsequently found to be in

contravention of the provisions of section 4(2) and section 4(4) of the Companies Act, 2013 and rules thereto

Max 2 MB

Max 2 MB

Max 2 MB @

Choose File l[ *,.*" ,

Choose File Downloa

Choose File

DownloaChoose Filel[ cnoos" rit" --*.";l

Choose File

Choose FileChoose File



and I have also gone through and understood the provisions of section 4(5) (ii) (a) and (b) of the Companies Act,

2013 and rules thereunder and fully declare myself responsible for the consequences thereof.

*l

, a person named in the articles as a director of the company has been duly authorized by the promoters of the
company to sign this form and declare that all the requirements of the Companies Act, 2013 and the rules made

thereunder in respect of Director ldentification Number (DlN), registration of the company and matters
precedent or incidentalthereto have been complied with.

I I am authorized by the promoter subscribing to the Memorandum of Association and Articles of Association

and the first directo(s) to give this declaration and to sign and submit this Form.

I I further declare that, company shall not commence its business, unless allthe required approval from the
sectoral Regulators such as RBl, SEBI etc. have been obtained.
I I further declare that the company shall not commence the business of Nidhi, unless all the required

approval including the declaration be issued under section 406 of the Act have been obtained from Central

GovernmenU
I I on behalf of the promoters a nd the first directors, hereby declare that the registered office is ca pa ble of
receiving and acknowledging allcommunications and notices addressed to the proposed company on incorporation,

shall be maintained at the given address at item 4 (a)of this form;
I*t, on behalf of all the first director(s) named in the Articles of Association of the proposed company, solemnly

declare, that the declaration given herein as stated above are true to the best of my knowledge and belief, the

information given in this integrated application form for incorporation and attachments thereto are correct and

complete, and nothing relevant to this form has been suppressed. All the required attachments have been

completely, correctly and legibly attached to this form and are as per the original records maintained by the
promoters subscribing to the Memorandum of Association and Articles of Association.

It, on behalf of the proposed Directors whose particulars for allotment of DIN are filled as above, hereby

confirm and declare that they are not restrained, disqualified, removed for being appointed as Director of a

company under the provisions of the Companies Act, 2013 including sections 1@ and 169, and have not been

declared as proclaimed offender by any Economic Offence Court or ludicial Magistrate Court or High Court or

any other Court, and not been already allotted a Director ldentification Number (DlN) under section 154 of the
Companies Act, 2013, and I further declare that I have read and understood the provisions of Sections 154, 155,

447 and 448 read with Sections 449, 450 and 451 of the Companies Act, 2013.

I t, on behalf of the proposed directors, hereby declare that person seeking appointment is a national of a

country which shares a land border with lndia, necessary security clearance from Ministry of Home Affairs,

Government of lndia shall be attached with the consent. O Yes O No. (if yes is opted, a copy of the security

clearance is to be attached)I
I The MoA and AoA attached to the form in hard copy is exactly similar to e-MoA and e-AOA to be attached
with the form

v having Membership

num

and/or certificate of practice number has been engaged to give declaration under section

DIN/PAN/Passport Number

7(1) (b) and such declaration is provided below

I t hereby declare as per Rule 5(iv) of Companies (Authorised to Register) Rules that the said LLP applying for
conversion in this Part of the Act has filed all documents which are required to be filed under the LLP Act, 2008

with the Registrar LLP.

I E



Note: Attention is drawn to the provisions of sections 7(5) and 7(6) which, inter-alia, provides that furnishing of

any false or incorrect particulars of any information or suppression of any material information shall attract
punishment for fraud under section 447. Attention is also drawn to provisions of section 448 and 449 which

provide for punishment for false statement and punishment for false evidence respectively

*To be digitally signed by director

*DIN / PAN

DSC BOX

11. Declaration and Certification by Professional

member of having office at *

Who is engaged in the formation of the company declare that I have been

duly engaged for the purpose of certification of this form. lt is hereby also certified that I have gone through the

provisions of the Companies Act, 2013 and rules thereunder for the subject matter of this form and matters

incidental thereto and I have verified the above particulars (including attachment(s)) from the original/certified

records maintained by the applicant which is subject matter of this form and found them to be true, correct and

complete and no information material to this form has been suppressed. I further certify thaU

i. The draft memorandum and articles of association have been drawn up in conformity with the provisions of

sections 4 and 5 and rules made thereunder; and

ii. All the requirements of Companies Act, 2013 and the rules made thereunder relating to registration of the

company under section 7 of the Act and matters precedent or incidental thereto have been complied with,

iii. The said records have been properly prepared, signed by the required officers of the company and

maintained as per the relevant provisions of the Companies Act, 2013 and were found to be in order;

iv. I have opened all the attachments to this form and have verified these to be as per requirements, complete

and legible;
v. I further declare that I have personally visited the premises of the proposed registered office given in the

form at the address mentioned herein above and verified that the said proposed registered office of the

companV will be functioning for the business purposes of the company (wherever applicable in respect of

the proposed registered office has been given).

vi. lt is understood that I shall be liable for action under Section 448 of the Companies Act, 2013 for wrong

certification, if any found at any stage.

vii, The draft memorandum and artictes of association have been drawn up in conformity with the provisions of

section 8 and rules made thereunder; and

viii. All the requirements of Companies Act, 2013 and the rules made thereunder relating to registration of the

company under section 8 of the Act and matters precedent or incidental thereto have been complied with.

O Chartered accountant (in whole-time practice) or

O cost accountant (in whole-time practice)or

O Corp"ny t".retary (in whole-time practice)

-



Whether associate or fellow:

Q Associate Q retto*

Membership number

Certificate of practice number

lncome-tax PAN

Save @

For ofiice use onty:

e-Form Service request number (SRN)

e-Form filing date (ddlmm/yyryl

Dlgital signature of the authorizing offlcer

This e-Form is hereby registered

Date of signing (ddlm m/yyyy)

DSC BOX



Form No. INC-33

e-MOA (e-Memorandum of Association)

IPursuant to Schedule I (see Sections 4 and 5) to the
Companies Act, 2013)l

Reler instruction kit for Iiling the lom

All fields morked in * ore mondotory

RisRA

*Table appllcable to company as notified under schedule I of the Companies Act, 2Ol3
(4. MEMORANDUM OF ASSOCIATION OF A COMPANY UMITED 8Y SHARES

B . MEMORANOUM OF ASSOAATION OF A COMPANY LIMITED BY GUARANTEE AND NOT HAVIN5 A SHARE CAPI|AL
C . MEMORANDUM Of ASSOCIANON OF A COMPANY UMITED BY GUARANTEE AND HAVING A SHARE CAPITAL
D. MEMORANDUM OF ASSOC,I'NON OF AN UNUMITED COMPANY ANO NOT HAWNG 

'HARE 
APITAL

E. MEMORANOUM OF ASSOCIANON OF AN UNUMIIED COMPAN'I AND HAVING SHANE CAPITAL)

rable AlBlclDlE

1 *The name of the company is

2 *The registered office of the company will be situated in the State of

3 (a) *The ob.iects to be pursued by the company on its incorporation are:

(b) *Matters which are necessary for furtherance of the objects specified in clause 3(a) are

4 The liability of the member(s) is limited, and this liability is limited to the amount unpaid if any, on the shares
held by them.

The liability of the membe(s) is limited

The liability of the membe(s) is Unlimited

5 Every member of the company undertakes to contribute

(i) to the assets of the company in the event of its being wound up while he is a member, or within one year
after he ceases to be a member, forpaymentofthe debts and liabilitiesofthecompanyorofsuch debts and
liabilities as may have been contracted before he ceases to be a member; and

(ii) to the costs, charges and expenses of winding up (and for the ustment of the ri ts of the contributories
themselves), such amount as may be required, namong

rupees

V

t exceeding

(iii) The share, capital of the company is rupees, divided into

Form language

O Enslish I uinOi



6 I We, the several persons, whose names and address are subscribed, are desirous of being formed into a
company in pursuance of this memorandum of association, and we respectively agree to take the number of
shares in the capital ofthe company set against our respective names:

! l, whose name and address is given below, am desirous of forming a company in pursuance of this
memorandum of association and agree to take all the shares in the capital of the company:

I We, the several persons, whose names and addresses are subscribed, are desirous of being formed into a
company in pursuance of this memorandum of association:

Subscriber Details

7 Shri/ Smt. of resident of

years shall be the nominee in the event ofaged

member

1 P refi Prefi Prelill
Prefill Prefill Prefill

Total shares taken Prefill

Max 2 MB r@
Attachments

@

Equlw/Preference Vfares of Rupees each
I

Delete row

I

S. No. Subscriber Oetails
rName, Address,
Description and
Occupation

Dll{ / PAN /
Passport
number

No. of shares
taken

DSC Dated

Sitned before me

Memb€rship type of the
wltness

( a cA /F cA /ACS/F CS /AC M A/F C M a )

tt{ame of the
witness

tAddress, Descriptlon
and Occupation

+DrN / PAN /
Passport number /
Membershlp
number

DSC Dated

I

Choose FileChoose File



First Subscriber (s) sheet

Declaration

Pursuant to resolution no

the behalf of Board of Directort are

To be dititally signed by

Name

Designation

DIN

DSC

dated,

am ments have a

l, on

in Memoran UM

Director

V

Seve

DSC BOX

Submit



Form No. INC-34

e-AOA (e-Articles of Association)

[Pursuant to Schedule I {see Sections 4 and 5) to the
Companies Act, 20131

Refer instruction kit for filinq the t'om

Allfields mdrked in + ore mondotory

Form language

! English I uinOi

ffqiqd

Table applicable to company as notified under schedule lofthe Companies Act,2013
(F, G, H, t, 

'
TableFlG/Hll/J(bosisontheselectionofobove-mentionedlield,fasnotifiedunder

schedule I of the companies Act, 2013 is applicable to
(F -AcoMPANy LtMtrED By sHAREs

G - ACOMPANY LIMITED BY GUARANTEE AND HAVING ASHARE CAPITAL
H A COMPANY LIMITED BY GUARANTEE AND NOT HAVING SHARE CAPITAL
I. AN UNLIMITED COMPANY AND HAVING A SHARECAPITAL
J - AN UNLIMITED COMPANY AND NOTHAVING SHARE CAPITAL)

The name of the company

V

Che

ck if
not
a ppl

icab
le

ch
EC

kif
alt
er
ed

Ar
tic
le

N

o

lnterpretdtion

! (1) ln these regulations-
(a) "the Act" means the Companies Act,2013,
(b) "the seal" means the common seal of the company

(2) Unless the context otherwise requires, words or expressions contained in these regulations
shall bear the same meaning as in the Act or any statutory modification thereof in force at the
date at which these regulations become binding on the company.

Number of Members (in-cose ofToble G /Toble t)/ Members (in-cose of Toble H /Tobte J)

The number of members with which the company proposes to be registered is hundred, but the
Board of Directors may, from time to time, register an increase of members.

! The subscribers to the memorandum and such other persons as the Board shall admit to
membership shall be members of the company.

Shore copitol ond voridtion of rights

Description

tr

! !



E Subject to the provisions of the Act and these Articles, the shares in the capital of the company
shall be under the control of the Directors who may issue, allot or otherwise dispose of the same
or any of them to such persons, in such proportion and on such terms and conditions and either
at a premium or at par and at such time as they may from time to time think fit.

! u (i) Every person whose name is entered as a member in the register of members shall be entitled
to receive within two months after incorporation, in case of subscribers to the memorandum or
after allotment or within one month after the application for the registration of transfer or
transmission or within such other period as the conditions of issue shall be provided,-
(a) one certificate for all his shares without payment of any charges; or
(b) several certificates, each for one or more of his shares, upon payment of twenty rupees for
each certificate after the first.
(ii) Every certificate shall be under the seal and shall specify the shares to which it relates and the
amount paid-up thereon.
(iii) In respect of any share or shares held jointly by several persons, the company shall not be

bound to issue more than one certificate, and delivery of a certificate for a share to one of several
joint holders shall be sufficient delivery to all such holders

n D (i) lf any share certificate be worn out, defaced, mutilated or torn or if there be no further space

on the back for endorsement of transfer, then upon production and surrender thereof to the
company, a new certificate may be issued in lieu thereof, and if any certificate is lost or destroyed
then upon proof thereof to the satisfaction of the company and on execution of such indemnity as

the company deem adequate, a new certificate in lieu thereof shall be given. Every certificate
under this Article shall be issued on payment of twenty rupees for each certificate.

(ii) The provisions of Articles (2) and (3) shall mutotis mutandis apply to debentures of the
company.

a Except as required by law, no person shall be recognised by the company as holding any share
upon any trust, and the company shall not be bound by, or be compelled in any way to recognise
(even when having notice thereof) any equitable, contingent, future or partial interest in any
share, or any interest in any fractional part of a share, or (except only as by these regulations or by
law otherwise provided) any other rights in respect of any share except an absolute right to the
entirety thereof in the registered holder.

E (i)The company may exercise the powers of paying commissions conferred by sub-section (6) of
section 40, provided that the rate per cent or the amount of the commission paid or agreed to be
paid shall be disclosed in the manner required by that section and rules made thereunder.

(ii) The rate or amount of the commission shall not exceed the rate or amount prescribed in rules
made under sub-section (6) of section 40.

{iii) The commission may be satisfied by the payment of cash or the allotment of fully or partly
paid shares or partly in the one way and partly in the other.

tr (i) lf at any time the share capital is divided into different classes of shares, the rights attached to
any class (unless otherwise provided by the terms of issue of the shares of that class) may, subiect
to the provisions of section 48, and whether or not the company is being wound up, be varied
with the consent in writing of the holders of three-fourths of the issued shares of that class, or
with the sanction of a special resolution passed at a separate meeting of the holders of the shares
of that class.

(ii) To every such separate meeting, the provisions of these regulations relating to general
meetings shall mutotis mutondis apply, but so that the necessary quorum shall be at least two
persons holding at least one-third of the issued shares of the class in question,

!

E

!

!



!

class, be deemed to be va ried by the creation or issue of fu rther sha res ra n king pori possu
therewith.

The rights conferred upon the holder
rights shall not, unless otherwise exp

s of the shares of any class issued with preferred or other
ressly provided by the terms of issue of the shares of that

E e provisions of section 55, any preference shares may, with the sanction of anSubject to th

Lien

u tr
(a) on every share (not being a fully paid share), for all monies (whether presently payable or not)
called, or payable at a fixed time, in respect of that share; and
(b) on all shares (not being fully paid shares) standinB registered in the name of a single person,
for all monies presently payable by him or his estate to the company:
Provided that the Board of directors may at any time declare any share to be wholly or in part
exempt from the provisions of this clause,

(ii) The company's lien, if any, on a share shall extend to all dividends payable and bonuses
declared from time to time in respect of such shares.

(i) rhe company shall have a first and paramount lien-

D ll manner as the Board thinks fit, any shares on which the company

Provided that no sale shall be made-
(a) unless a sum in respect of which the lien exists is presently payable; or
(b) until the expiration of fourteen days after a notice in writing stating and demanding payment
of such part of the amount in respect of which the rien exists as is presently payable, has been
given to the registered holder for the time being of the share or the person entitled thereto by
reason of his death or insolvency.

The company may sell, in such
has a lien:

sold to the purchaser thereof.

(ii) The purchaser shall be registered as the holder of the shares comprised in any such transfer.

(iii) The purchaser shall not be bound to see to the apprication of the purchase money, nor sha
his title to the shares be affected by any irregularity or invalidity in the proceedings in reference to
the sale.

(i) To give effect to any such sale, the Board may authorise some person to transfer the shares

E L- (i) The proceeds of the sale shall be re
of the amount in respect of which the

ceived by the company and applied in payment of such part
lien exists as is presently payable.

(ii) The residue, if any, shall, subject to a like lien for sums not presently payable as existed upon
the shares before the sale, be paid to the person entitled to the shares at the date of the sale.

Colls on shores

!

ordinary resolution, be issued on the terms that they are to be redeemed on such terms and in
such manner as the company before the issue of the shares may, by special resolution, determine.

! tr
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E (i) The Board may, from time to time, make calls upon the members in respect of any monies
unpaid on their shares (whether on account of the nominal value of the shares or by way of
premium) and not by the conditions of allotment thereof made payable at fixed times:
Provided that no call shall exceed one-fourth of the nominal value of the share or be payable at
less than one month from the date fixed for the payment of the last preceding call.

(ii) Each member shall, subject to receiving at least fourteen days' notice specifying the time or
times and place of payment, pay to the company, at the time or times and place so specified, the
amount called on his shares.

(iii) A call may be revoked or postponed at the discretion of the Board

A call shall be deemed to have been made at the time when the resolution of the Board
authorising the callwas passed and may be required to be paid by instalments.

E E The joint holders of a share shall be jointly and severally liable to pay all calls in respect thereof

(i) lf a sum called in respect of a share is not paid before or on the day appointed for payment
thereof, the person from whom the sum is due shall pay interest thereon from the day appointed
for payment thereof to the time of actual payment at ten per cent per annum or at such lower
rate, if any, as the Board may determine.

(ii) The Board shall be at liberty to waive payment of any such interest wholly or in part

I u (i) Any sum which by the terms of issue of a share becomes payable on allotment or at any fixed
date, whether on account of the nominal value of the share or by way of premlum, shall, for the
purposes of these regulations, be deemed to be a call duly made and payable on the date on
which by the terms of issue such sum becomes payable.

{ii) ln case of non-payment of such sum, all the relevant provisions of these regulations as to
payment of interest and expenses, forfeiture or otherwise shall apply as if such sum had become
payable by virtue of a call duly made and notified.

E E The Board-
(a) may, if it thinks fit, receive from any member willing to advance the same, all or any part of the
monies uncalled and unpaid upon any shares held by him; and
(b) upon all or any of the monies so advanced, may (until the same would, but for such advance,
become presently payable) pay interest at such rate not exceeding, unless the company in general

meeting shall otherwise direct, twelve per cent per annum, as may be agreed upon between the
Board and the member paying the sum in advance.

Tronskr of shores

! ! (i) The instrument of transfer of any share in the company shall be executed by or on behaif of
both the transferor and transferee.

(ii) The transferor shall be deemed to remain a holder of the share until the name of the
transferee is entered in the register of members in respect thereof.

! ! The Board may, subject to the right of appeal conferred by section 58 decline to register-
(a) the transfer of a share, not being a fully paid share, to a person of whom they do not approve;
or
(b) any transfer of shares on which the company has a lien.

tr E

tr tr
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tr The Board may decline to recognise any instrument of transfer unless-
(a) the instrument of transfer is in the form as prescribed in rules made under sub-section (1) of
section 56;
(b) the instrument of transfer is accompanied by the certificate of the shares to which it relates,
and such other evidence as the Board may reasonably require to show the right of the transferor
to make the transfer; and

{c) the instrument of tra nsfer is in respect of only one class of shares.

tr On giving not less than seven days' previous notice in accordance with section 91 and rules made
thereunder, the registration of transfers may be suspended at such times and for such periods as

the Board may from time to time determine;

Provided that such registration shall not be suspended for more than thirty days at any one time
or for more than forty-five days in the aggregate in any year.

Tronsmission of shores

(i) On the death of a member, the survivor or survivors where the member was a joint holder, and
his nominee or nominees or legal representatives where he was a sole holder, shall be the only
persons recognised by the company as having any title to his interest in the shares

(ii) Nothing in clause (i) shall release the estate of a deceased joint holder from any liability in

respect of any share which had been.jointly held by him with other persons.

! ! (i) Any person becoming entitled to a share in consequence of the death or insolvency of a
member may, upon such evidence being produced as may from time to time properly be required
by the Board and subject as hereinafter provided, elect, either-
(a) to be registered himself as holder of the share; or

{b) to make such transfer of the share as the deceased or insolvent member could have made.

(ii) The Board shall, in either case, have the same right to decline or suspend registration as it
would have had, if the deceased or insolvent member had transferred the share before his death
or insolvency.

tr

(ii) lf the person aforesaid shall elect to transfer the share, he shall testify his election by executing
a transfer of the share.

(iii) All the limitations, restrictions and provisions of these regulations relating to the right to
transfer and the registration of transfers of shares shall be applicable to any such notice or
transfer as aforesaid as if the death or insolvency of the member had not occurred and the notice
or transfer were a transfer signed by that member.

E

! !

(i) lf the person so becoming entitled shall elect to be registered as holder of the share himself, he
shall deliver or send to the company a notice in writing signed by him stating that he so elects.



L] tr are by reason of the death or insolvency of the holder shall be
entitled to the same dividends and other advantages to which he would be entitled if he were the
registered holder of the share, except that he shall not, before being registered as a member in
respect of the share, be entitled in respect of it to exercise any right conferred by membership in
relation to meetings of the company:

Provided that the Board may, at any time, give notice requiring any such person to elect either to
be registered himself or to transfer the share, and if the notice is not complied with within ninety
days, the Board may thereafter withhold payment of all dividends, bonuses or other monies
payable in respect of the share, until the requirements of the notice have been complied with.

A person becoming entitled to a sh

(i) on the death of the sole member, the person nominated by such member shall be the person
recognized by the company as having title to all the shares of the member;

(ii) the nominee on becoming entitled to such shares in case of the member,s death shall be
informed of such event by the Board of the company;

(iii)such nominee shall be entitled to the same dividends and other rights and liabilities to which
such sole member of the company was entitled or Iiable;

(iv) on becoming member, such nominee shall nominate any other person with the prior written
consent of such person who, shall in the event of the death of the member, become the member

ln case of a One Person Company-

of the compan

Forfeiture of shores

a !

instalment remains unpaid, serve a notice on him requiring payment of so much of the call or
instalment as is unpaid, together with any interest which may have accrued.

lf a member fails to pay any call,
thereol the Board may, at any ti

or instalment of a call, on the day appointed for payment
me thereafter during such time as any part of the call or

E

(a) name a further day (not being earlier than the expiry of fourteen days from the date of service
of the notice) on or before whjch the payment required by the notice is to be made; and

(b) state that, in the event of non-payment on
of which the call was made shall be liable to be

or before the day so named, the shares in respect
forfeited.

The notice aforesaid shall-

lf the requirements of any such notice as afo
which the notice has been given may, at any
notice has been made, be forfeited by a resol

resaid are not complied with, any share in respect of
time thereafter, before the payment required by the
ution of the Board to that effect.

I sold or otherwise disposed of on such terms and in such manner as

(ii) At any time before a sale or disposal as aforesaid, the Board may cancel the forfeiture on such
terms as it thinks fit.

(i) A forfeited share may be
the Board thinks fit.

! tr been forfeited shall cease to be a member in respect of the
forfeited shares, but shall, notwithstanding the forfeiture, remain liable to pay to the company all
monies which, at the date of forfeiture, were presently paya ble by him to the company in respect
of the shares.

(ii) The liability of such person shall cease if and when the company shall have received payment

(i) A person whose shares have

tr

tr

tr

tr



(i) A duly verified declaration in writing that the declarant is a director, the manager or the
secretary, of the company, and that a share in the company has been duly forfeited on a date
stated in the declaration, shall be conclusive evidence of the facts therein stated as against all
persons claiming to be entitled to the share;

{ii) The company may receive the consideration, if any, given for the share on any sale or disposal
thereof and may execute a transfer of the share in favour of the person to whom the share is sold
or disposed of;

(iv) The transferee shall not be bound to see to the application of the purchase money, if any, nor
shall his title to the share be affected by any irregularity or invalidity in the proceedings in
reference to the forfeiture, sale or disposal of the share.

a The provisions of these regulations as to forfeiture shall apply in the case of non-payment of any
sum which, by the terms of issue of a share, becomes payable at a fixed time, whether on account
of the nominal value of the share or by way of premium, as if the same had been payable by
virtue of a call d uly made and notified

Alterotion of copitol

E tr The company may, from time to time, by ordinary resolution increase the share capital by such
sum, to be divided into shares of such amount, as may be specified in the resolution.

Subject to the provisions of section 61, the company may, by ordinary resolution, -
(a)consolidate and divide all or any of its share capital into shares of larger amount than its
existing shares;

(b) convert all or any of its fully paid-up shares into stock, and reconvert that stock into fully paid-
up Shares of any denomination;

(c) sub-divide its existing shares or any of them into shares of smaller amount than is fixed by the
memorandum;

(d) cancel any shares which, at the date of the passing of the resolution, have not been taken or
agreed to be taken by any person.

in full of all such monies in respect of the shares.

! D

(iii) The transferee shall thereupon be registered as the holder ofthe share; and

!
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(b) the holders of stock shall, according to the amount of stock held by them, have the same
rights, privileges and advantages as regards dividends, voting at meetings of the company, and
other matters, as if they held the shares from which the stock arose; but no such privilege or
advantage (except participation in the dividends and profits of the company and in the assets on
winding up) shall be conferred by an amount of stock which would not, if existing in shares, have
conferred that privilege or advantage.

(c) such of the regulations of the company as are applicable to paid-up shares shall apply to stock
and the words "share" and "shareholder" in those regulations shall include ,,stock,, and ,,stock-

holder" res ectivel

Where shares are converted into stock, -

n resolution, reduce in any manner and with, and subject to, any
incident authorised and consent required by law, -
(a) it share capital;
(b) any capital redemption reserve accounU or
(c) any share premium account.

The company may, by special

Co p ito I i sotion of p rofi ts

e company in general meeting may, upon the recommendation of the goard, resolve-

(a) that it is desirable to capitalise any part of the amount for the time being standing to the credit
of any of the company's reserve accounts, or to the credit of the, profit and loss account, or
otherwise available for distribution; and

(b) that such sum be accordingly set free for distribution in the manner specified in clause (ii)
amongst the members who would have been entitled thereto, if distributed by way of dividend
and in the same proportions.

(ii) The sum aforesaid shall not be paid in cash but shall be applied, subject to the provision
contained in clause (iii), either in or towards-
(A) paying up any amounts for the time being unpaid on any shares held by such members
respectively;
(B) paying up in full, unissued shares of the company to be allotted and distributed, credited as
fully paid-up, to and amongst such members in the proportions aforesaid;
(C) partly in the way specified in sub-clause (A) and partly in that specified in sub-clause (B);
(D) A securities premium account and a capital redemption reserve account may, for the purposes
of this regulation, be applied in the paying up of unissued shares to be issued to members of the
company as fully paid bonus shares;
(E) The Eoard shall give effect to the resolution passed by the company in pursuance of this
regulation.

(i) rh

tr (i) Whenever such a resolution as aforesaid shall have been passed, the Board shall-
(a) make all appropriations and applications of the undivided profits resolved to be capitalised
thereby, and all allotments and issues of ful ; andaid shares if an

tr

(a) the holders of stock may transfer the same or any part thereof in the same manner as, and
subject to the same regulations under which, the shares from which the stock arose might before
the conversion have been transferred, or as near thereto as circumstances admit:
Provided that the Board may, from time to time, flx the minimum amount of stock transferable,
so, however, that such minimum shall not exceed the nominal amount of the shares from which
the stock arose.

tr
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(b) generally do all acts and things required to give effect thereto

(ii)The Board shall have power-
(a) to make such provisions, by the issue of fractional certificates or by payment in cash or
otherwise as it thinks fit, for the case of shares becoming distributable in fractions; a nd
(b) to authorise any person to enter, on behalf of all the members entitled thereto, into an
agreement with the company providing for the allotment to them respectively, credited as fully
paid-up, of any further shares to which they may be entitled upon such capitalisation, or as the
case may require, for the payment by the company on their behalf, by the application thereto of
their respective proportions of profits resolved to be capitalised, of the amount or any part of the
amounts remaining unpaid on their existing shares;

(iii) Any a{eement made under such authority shall be effective and binding on such members
guy-bock of shares

Notwithstanding anything contained in these articles but subject to the provisions of sections 68
to 70 and any other applicable provision of the Act or any other law for the time being in force,
the company may purchase its own shares or other specified securities.

Generol meetings

E All general meetings other than annual general meeting shall be called extraordinary general
meeting.

E tr (i) The Board may, whenever it thinks fit, call an extraordinary general meeting.

(ii) lf at any time directors capable of acting who are sufficient in number to form a quorum are
not within lndia, any director or any two members of the company may call an extraordinary
general meeting in the same manner, as nearly as possible, as that in which such a meeting may
be called by the Board.

Proceedings ot generol meetings

(i) No business shall be transacted at any general meeting unless a quorum of members is present
at the time when the meeting proceeds to business.

(ii) Save as otherwise provided herein, the quorum for the general meetings shall be as provided
in section 103.

The chairperson, if any, of the Board shall preside as Chairperson at every general meeting of the
company

o E lf there is no such Chairperson, or if he is not present within fifteen minutes after the time
appointed for holding the meeting, or is unwilling to act as chairperson of the meeting, the
directors present shall elect one of their members to be Chairperson of the meeting.

lf at any meeting no director is willing to act as Chairperson or if no director is present within
fifteen minutes after the time appointed for holding the meeting, the members present shall
choose one of thelr members to be Chairperson of the meeting.

tr ! ln case of a One Person Company-

(i) the resolution required to be passed at the general meetings of the company shall be deemed
to have been passed if the resolution is agreed upon by the sole member and communicated to
the company and entered in the minutes book maintained under section 118j

D D
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(ii) such minutes book shall be signed and dated by the member;

(iii) the resolution shall become effective from the date of signing such minutes by the sole
member.

Adjournment of meeting

! (i) The Chairperson may, with the consent of any meeting at which a quorum is present, and shall,
if so directed by the meeting, adjourn the meeting from time to time and from place to place.

(ii) No business shall be transacted at any adjourned meeting other than the business left
unfinished at the meeting from which the adjournment took place.

(iii) When a meeting is adjourned for thirty days or more, notice of the adjourned meeting shall be
given as in the case of an original meeting.

(iv) Save as aforesald, and as provided in section 103 of the Act, it shall not be necessary to give
any notice of an ad.iournment or of the business to be transacted at an adjourned meeting.

Voting rights

tr tr Subject to any rights or restrictions for the time being attached to any class or classes of shares, -
(a) on a show of hands, every member present in person shall have one vote; and
(b) on a poll, the voting rights of members shall be in proportion to his share in the paid-up equity
share capital of the company.

! tr A member may exercise his vote at a meeting by electronic means in accordance with section 108
and shall vote only once.

(i) ln the case of joint holders, the vote of the senior who tenders a vote, whether in person or by
proxy, shall be accepted to the exclusion of the votes of the other joint holders.

(ii) For this purpose, seniority shall be determined by the order in which the names stand in the
register of members.

tr tr A member of unsound mind, or in respect of whom an order has been made by any court having
jurisdiction in lunacy, may vote, whether on a show of hands or on a poll, by his committee or
other legal guardian, and any such committee or guardian may, on a poll, vote by proxy.

Any business other than that upon which a poll has been demanded may be proceeded with,
pending the taking of the poll.

E No member shall be entitled to vote at any general meeting unless all calls or other sums
presently payable by him in respect of shares in the company have been paid

tr (i) No objection shall be raised to the qualification of any voter except at the meeting or
adjourned meeting at which the vote objected to is given or tendered, and every vote not
disallowed at such meeting shall be valid for all purposes.

(ii) Any such objection made in due time shall be referred to the Chairperson of the meeting,
whose decision shall be final and conclusive.

J ! Every member shall have one vote

tr
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r-l A vote given in accordance with the terms of an instrument of proxy shall be valid,
notwithstanding the previous death or insanity of the principal or the revocation of the proxy or
of the authority under which the proxy was executed, or the transfer of the shares in respect of
which the proxy is given:

Provided that no intimation in writing of such death, insanity, revocation or transfer shall have
been received by the company at its office before the commencement of the meeting or
adjourned meeting at which the proxy is used.

Prory

nstrument appointing a proxy and the power-of-attorney or other authority, if any, under
which it is signed or a notarised copy of that power or authority, shall be deposited at the
registered office of the company not less than 48 hours before the time for holding the meeting
or adjourned meeting at which the person named in the instrument proposes to vote, or, in the
case of a poll, not less than 24 hours before the time appointed for the taking of the poll; and in
default the instrument of prox_v shall not be treated as valid.

The i

tr n instrument appointing a proxy shall be in the form as prescribed in the rules made under
section 105

! tr vote given in accordance with the terms of an instrument of proxy shall be valid,
notwithstanding the previous death or insanity of the principal or the revocation of the proxy or
of the authority under which the proxy was executed, or the transfer of the shares in respect of
which the proxy is given:

Provided that no intimation in writing of such death, insanity, revocation or transfer shall have
been received by the company at its office before the com mencement of the meeting or

A

at which the proxy is usedad ourned meetin

Boord of Directors

tr names of the first directors shall be determined in writing by
or a majority of them.

The number of the directors and the
the subscribers of the memorandum

tr irectors shall, in so far as it consists of a monthly payment, be

(ii) ln addition to the remuneration payable to them in pursuance of the Act, the directors may be
paid all travellin& hotel and other expenses properly incurred by them-
(a) in attending and returning from meetings of the Board of Directors or any committee thereof
or general meetings of the company; or
(b) in connection with the business of the company.

(i) The remuneration of the d

deemed to accrue from day-to-day

I The Board may pay all expenses incurred in getting up and registering the company
tr The company may exercise the

a foreign register; and the 8oa
such regulations as it may think

powers conferred on it by section 88 with regard to the keeping of
rd may (subject to the provisions of that section) make and vary
fit respecting the keeping of any such register.

ues, promissory notes, drafts, hundls, bills of exchange and other negotiable instruments,
and all receipts for monies paid to the company, shall be signed, drawn, accepted, endorsed, or
otherwise executed, as the case may be, by such person and in such manner as the Board shall
from time to ttme by resolution determine.

All cheq
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Every director present at any meeting of the Eoard or of a committee thereof shall sign his name
in a book to be kept for that purpose.

E (i) Subject to the provisions of section 149, the Board shall have power at any time, and from time
to time, to appoint a person as an additional director, provided the number of the directors and
additional directors together shall not at any time exceed the maximum strength fixed for the
Board by the articles.

(ii) Such person shall hold office only up to the date of the next annual general meeting of the
company but shall be eligible for appointment by the company as a director at that meeting
sub ect to the rovisions of the Act.

Proceedings of the Boord

tr (i) The Board of Directors may meet for the conduct of business, adjourn and otherwise regulate
its meetings, as it thinks fit.

I E (i)Save as otherwise expressly provided in the Act, questions arising at any meeting ofthe Board
shall be decided by a majority of votes.

! ! The continuing directors may act notwithstanding any vacancy in the Board; but, if and so long as
their number is reduced below the quorum fixed by the Act for a meeting of the Board, the
continuing directors or director may act for the purpose of increasing the number of directors to
that fixed for the quorum, or of summoning a general meeting of the compa ny, but for no other

ur SC

(i) The Board may elect a Chairperson of its meetings and determine the period for which he is to
hold office.

(ii) lf no such Chairperson is elected, or if at any meeting the Chairperson is not present within five
minutes after the time appointed for holding the meeting, the directors present may choose one
of their number to be Chairperson of the meeting.

r-l {i) rhe Board may, subject to the provisions of the Act, delegate any of its powers to committees
consisting of such member or members of its body as it thinks fit

(ii) Any committee so formed shall, in the exercise of the powers so delegated, conform to any
regulations that may be imposed on it by the Board.

!

(ii) lf no such Chairperson is elected, or if at any meeting the Chairperson is not present within five
minutes after the time appointed for holding the meeting, the members present may choose one
of their members to be Chairperson of the meeting.

E {i) A committee may meet and adjourn as it thinks fit

(ii) Questions arising at any meeting of a committee shall be determined by a majority of votes of
the members present, and in case of an equality of votes, the Chairperson shall have a second or
casting vote.

L-l L]
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(ii) A director may, and the manager or secretary on the requisition of a director shall, at any time,
summon a meeting ofthe Board.

(ii) ln case of an equality of votes, the Chairperson of the Board, if any, shall have a second or
casting vote.

tr
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! (i) A committee may elect a Chairperson of its meetings.
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in the appointment of any one or more of such directors or of any person acting as aforesaid, or
that they or any of them were disquarified, be as varid as if every such director or such person had
been duly appointed and was qualified to be a director.

All acts done in any meeting of the
director, shall, notwithstanding tha

Board or of a committee thereof or by any person acting as a
t it may be afterwards discovered that there was some defect

! E Save as otherwise expressly provided in the Act, a reso
of the Board or of a committee thereof, for the time b
of the Board or committee, shall be valid and effective
Board or committee, duly convened and held.

lution in writing, signed by allthe members
eing entitled to receive notice of a meeting
as if it had been passed at a meeting of the

!

(i) where the company is having only one director, all the businesses to be transacted at the
meeting of the Board shall be entered into minutes book maintained under section 118;

(ii) such minutes book shall be signed and dated by the director;

(iii) the resolution shall become effective from the date of signing such minutes by the director

ln case of a One Person Company-

ch i ef Exec utive Office r, Monoger, Company Secretory or Chiel Finoncidl Officer
n

{i) A chief executive officer, manager, compa ny secretary or chief financial officer may be
appointed by the Board for such term, at such remuneration and upon such conditions as it may
think fiu and any chief executive officer, manager, company secretary or chieffinanciar officer so
appointed may be removed by means of a resolution of the Board;

(ii) A director may be appointed as chief executive officer, manager, company secretary or chief
financialofficer

Subject to the provisions of the Act, -

tr A provision of the Act or these regul
director and chief executive officer,

ations requiring or authorising a thing to be done by or to a
manager, company secretary or chief financial officer shall

not be satisfied by its being done by or to the same person acting both as director and as, or in
place of, chief executive officer, manager, company secretary or chief financial officer.

The Seol

! I

(ii) The seal of the company shall not be affixed to any instrument except by the authority of a
resolution of the Board or of a committee of the Board authorised by it in that behalf, and except
in the presence of at least two directors and of the secretary or such other person as the Board
may appoint for the purpose; and those two directors and the secretary or other person aforesaid
shall sign every instrument to which the seal of the company is so affixed in their presence.

e Eoard shall provide for the safe custody of the seal(i) rh

Dividends ond Rese"|'e

meeting may declare dividends, but no dividend shall exceed the amountThe company in general
recommended by the Board

D section 123, the Board may from time to time pay to the members
such interim dividends as appear to it to be justified by the profits of the company

Subject to the provisions of
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a tr (i) The Board may, before recommending any dividend, set aside out of the profits of the company
such sums as it thinks fit as a reserve or reserves which shall, at the discretion of the Board, be
applicable for any purpose to which the profits of the company may be properly applied, including
provision for meeting contingencies or for equalizing dividends; and pending such application,
may, at the like discretion, either be employed in the business of the company or be invested in
such investments (other than shares of the company) as the Board may, from time to time, thinks
fit.

(ii) The Board may also carry forward any profits which it may consider necessary not to divide,
without setting them aside as a reserve.

! (i) Subject to the rights of persons, if any, entitled to shares with special rights as to dividends, all
dividends shall be declared and paid according to the amounts paid or credited as paid on the
shares in respect whereof the dividend is paid, but if and so long as nothing is paid upon any of
the shares in the company, dividends may be declared and paid according to the amounts of the
shares.

(ii) No amount paid or credited as paid on a share in advance of calls shall be treated for the
purposes of this regulation as paid on the share.

(iii) All dividends shall be apportioned and paid proportionately to the amounts paid or credited as
paid on the shares during any portion or portions of the period in respect of which the dividend is

paid; but if any share is issued on terms providing that it shall rank for dividend as from a

particular date such share shall rank for dividend accordingly.

! tr The Board may deduct from any dividend payable to any member all sums of money, if any,
presently payable by him to the company on account of calls or otherwise in relation to the shares
of the company.

! (i) Any dividend, interest or other monies payable in cash in respect of shares may be paid by
cheque or warrant sent through the post directed to the registered address of the holder or, in
the case of joint holders, to the registered address of that one of the joint holders who is first
named on the register of members, or to such person and to such address as the holder or joint
holders may in writing direct.

(ii) Every such cheque or warrant shall be made payable to the order of the person to whom it is
sent.

Any one of tvvo or more joint holders of a share may give effective receipts for any dividends,
bonuses or other monies payable in respect of such share.

Notice of any dividend that may have been declared shall be given to the persons entitled to
share therein in the manner mentioned in the Act.

i u No dividend shall bear interest against the company

Accounts

tr

tr

! !

! !



(i) The Board shall from time to time determine whether and to what extent and at what times
and places and under what conditions or regulations, the accounts and books of the company, or
any of them, shall be open to the inspection of members not being directors.

(ii) No member (not being a director) shall have any right of inspecting any account or book or
document of the company except as conferred by law or authorised by the Board or by the
company in general meeting.

Winding up

E f Subject to the provisions of Chapter XX of the Act and rules made thereunder-

(i) lf the company shall be wound up, the liquidator may, with the sanction of a special resolution
of the company and any other sanction required by the Act, divide amongst the members, in
specie or kind, the whole or any part of the assets of the company, whether they shall consist of
property of the same kind or not.

(ii) For the purpose aforesaid, the liquidator may set such value as he deems fair upon any
property to be divided as aforesaid and may determine how such division shall be carried out as

between the members or different classes of members.

(iii) The liquidator may, with the like sanction, vest the whole or any part of such assets in trustees
upon such trusts for the benefit of the contributories if he considers necessary, but so that no
member shall be compelled to accept any shares or other securities whereon there is any liability.

lndemnity

! I Every officer of the company shall be indemnified out of the assets of the company against any
liability incurred by him in defending any proceedings, whether civil or criminal, in which
judgment is given in his favour or in which he is acquitted or in which relief is granted to him by
the court or the Tribunal.
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Subscriber (s) sheet

Declaration

Pursuant to resolution no.
the behalf of Board of Directors, declare

miq6

dated, l, on
that following amendments have been adopted in Articles of Association:

To be didtally signed by

Name

Designation

OIN

DSC

V

Form No. INC-35

AGITE-PRO-S

Save

Form language

O Enelish I xindi

Submit

Oirector

DSC BOX



(Application for Goods and services tax Identification number , employees state lnsurance corporation registration
plus Employees provident fund organisation registration, Profession tax Registration, Opening of bank account
and Shops and Establishment Registration)

IPursuant to rule 38(A) of the Companies (lncorporation) Rules,2014]

Refer instruction kit Jor filing the form

All fields morked in ' ore mandotory

This AGILE PRO S form is part of Spice+ form for GSTIN/ EPFO/ESIC/Profession Tax/Bank Account/Shop and
Establishment Registration

*Name of the Company

1 rDo you want to apply for GSTIN

No

2 *State (Same as entered in SPICe+)

3 ;District (Same as entered in SPlCe+)

o Yes o

4 State lurisdiction

Sector / Circle / Ward /Charge / Unit
V

5 Centre .lurisdiction

Commissionerate

Division

Range

6 Reason to Obtain Registration

7 *Whether the Establishment on Lease

No

Leased from Date

o Yes o

Leased to Date



7a Nature of possession of premises
(Own/Leosed /Rented /Consent /5hd.ed/Others)

lf selected others,

Proof of Principal place of business

c rWhether the buildin&/premises of Establishment, is owned or hired
(Hired / Rented/Owned /Leosed)

lf hired or there is a change in the name of unit/ ownership, please indicate
No

Leased from Date

Leased to Date

o Yes o

@
V

8 Option for Composition
No

o Yes o

8a Composition Oeclaration

f I hereby declare that aforesaid business sha['abide by the conditions and restrictions specified in the Act or
Rules for opting to pay tax under the composition levy

b Category of Registered Person

I Manufacturer of non-notified goods

Isupplier of food and non- alcohotic drinks
I Any other eligible supplier

9 Nature of Business Activity being carried out at above mentioned premises (please tick applicable)

I Factory / Manufacturing
lwholesale Business,

I Retail Business,

I Warehouse / Depot,
I Bonded Warehouse,
Isrpp',", or s".,."r,
I Office / Sale Office,

b Proof of Principal place of Business
(Ptoperty Tox Receipt (Tl*R)/Municipol Khoto copy (CMUK),

Electrtcity Bi (ELCB)/ Rent/ Leose Agreement (RLAT),

Consent Letter (CNLR)/Rent receipt with NOC (tn cose ol no/expircd ogreement) (RNOC),
Legol owne6hip documeht (LOWN)

choose file

Y



I Leasing Business

! Recipient of goods or services,

I rou/srp/exrp,
IWorks Contract,

I trport,
I t.port,
I others (elease specify)

9a *Primary Business Activity

lf Others selected, please specify

b *Exact nature of work / business

*work Sub-Category

*Nature of work business

10 Details of the Goods supplied by the Business

HSN code (4 Digit)

Description of Goods

11 Details of Services supplied by the Business

Service Accounting Code (6 digit)

Description of Services

12 Oirector / Primary Owners / Office Bearer oetails

(Minimum number of directors / Primory Owners / office Beorers to be entered for OPC sholl be 7, 2 in cose of
privote compony, 3 in cose of public limited compony ond 5 in cose of Producer Compony)

rNumber of Director details to be entered

12a Enter Director details who is also an Authorised Signatory / Primary Owner / Office Bearer

DIN

,*PAN

V

V

(Seqrch ond select the nome of the director)

*First Name



Middle Name

tLast Name

*Personal Mobile Number

*Personal Email lD

+91

@
Enter OTP for Mobile Number

Enter OTP for Email ld

@
Do you wish to perform Aadhaar authentication for GSTN registration

No
Q ves o

rPhotograph
Mrx 100 KB

Max 100 XB

Max 2 MB

Max 10O (8

Proof of appointment of Authorised Signatory for GSTN

(Either of the following document can be ottoched Letter of Authorisotion/Copy of Resolution possed by

BoD/Monoging Committee ond Acceptance letter)

*Specimen Signature of Authorised Signatory for EPFO

b Director Details other than Authorised signatory/Primary owner / officer Bearer

DIN

*PAN / Passport Number

*First Name

Middle Name

*Last Name

*Personal Mobile Number

@

+91

*Personal Email lD

@

Choose File Download

Choo5e File

Download

Downloa(Choose FileChoose File

(korch ond select the nome of the dhector)



*Photograph

13 *Police Station

14 Employer's Particulars

*Select Appropriate Branch Office

*Select lnspection Division

15 Bank Particulars

*Select Bank Name

*Proof of ldentity of Authorised Signatory for opening Bank Account

*Proof ofAddress of Authorised Signatory for opening Bank Account

l,4ax 2 MB

Max 2 MB

Choose File 0ownlo

Downlo

15 Details for Shops and Establishment Registration

Whether registration is required under Shops and Establishment Act
No

a Category of Establishment

b Nature of Business

c Ward

d sAC Ward

e S€dion

f Property Account Number

8 Flat Number

h Buildlng UID

o Yes o

E
E
ts
ts
ts

Oeclaration

GST Declaration (By Authorised Sitnatory)
I I hereby solemniy affirm and declare that the information given herein above is true and correct to the best of
my knowledge and belief and nothing has been concealed therefrom.

I t"r.r"l

Choose Fale n".or" 
I



ESIC Declaratlon (By Offlce Bearerl

I *l hereby declare that the statement given above is correct to the best of my knowledge and belief. I also
undertake to intimate changes if any, promptly to the Regional Office/Sub Regional Office, ESI Corporation as soon
as such change takes place.

Profession Tax Declaration
I The above information is true to the best of my knowledge and belief

EPFO Declaration (By Primary Ownerl
I *l hereby solemnly affirm and declare that the information given herein above is true and correct to the best of
my knowledge and belief and nothing has been concealed therefrom

Bank Declaration (By Authorised Sitnatory)
I *l hereby solemnly affirm and declare that the information given hereln above is true and correct to the best of
my knowledge and belief and nothing has been concealed therefrom.
I authorise ......... Bank and its officials to contact me/us on phone/ email/ SMS for the purpose of opening of bank

account.
I understand that the bank account number generated through this process will be shared with MCA by the banks.

l/we undertake to complete all documentary requirements as per bank KYC norms before activation of the
account.

Shops and Establishment (Delhi) Declaration (By Primary owner)
! t hereby solemnly affirm and declare that the information given herein above is true and correct to the best of
my knowledge and belief and nothing has been concealed therefrom.

shops and Establishment (Mumbai) Declaration (By Primary ownerl
I f 7 We, hereby solemnly affirm and state that the business which I / We have started is not banned or
prohibited by any Act, Rules, Law or Order of any Court of Law or any competent authority and the premises

where I / we are conducting the said business is free from violation of any Act, Rules, Order of any Court of Law or
any Competent Authority.
I / We hereby declare that the information provided above is true and correct to the best of my personal

knowledge, information and belief. I am fully aware about the consequences of giving false information. lf the
information is found to be false, lshall be liable for prosecution and punishment under the lndian Penal Code (45

of 1860) and / or any other law applicable thereto.
I / We have obtained necessary licenses, permissions. Permits for the conduct of this business and the place of
business from the appropriate authority.
| / We shall be responsible and liable for legal action if the business is conducted without proper license,
permission. Permit from the appropriate Authority.
I / we submit and declare that I / we will not undertake any illegal activity or any business prohibited in law in
force in lndia.
I / we declare that the place of business is not located in any area wherein commencing / running of such business

is prohibited by any Law or order of any Competent Authority.
l/ We declare that the copies attested by me are true copies oforiginal documents. lam well aware ofthe fact

that if the copies are found false / forged, I shall be liable for prosecution and punishment under the lndian Penal

Code (45 of 1860) and / or any other law applicable thereto.
I / We undertake to abide by the provision of the Maharashtra Shops & establishment (Regulation of Employment

and Condition of Service), Act, 2017 (Mah. Lxl of 2017) and the Rules and Orders passed there under bY any

Authority.



*Place

*Date

*Designation

*To be dititally signed by director

* DIN/PAN

lAuthorised Signdtory / Primory Owner / Olfice Bearer signing the SPtCe+ -AGtLE-PRO-S lorm sholl provide his
P e rm o ne nt Acco u nt N u mbe r )

V

DSC Box

Auto checkSav€ @

Form No. RD-1

Form for filint application to Central Government
(Re8ional Director)

Form language

O rnglish I xinai

d*



[Pursuant to Section 2(4U, 16 and 18 of the Companies

Act, 2013 and rule 33A, 40 and 41 of the Companies
(lncorporation) Rules, 20141

Refer instruction kit for filinq the form

All fields morked in * ore mdndatory

Company lnformatlon

1 *Corporate ldentity Number (ClN)

2 (a) *Name of the Company

(b) *Email lD of the company

(c) tAddress of the registered office of the company

3 *Please indicate the purpose ofthe application

O Rectification of name

Q Conversion of Public company into a Private company

Q Change in financialyear

Q others

4 (a) Specify the details of purpose (ln case'Others' is selected above)

(b) Section of The Companies Act, 2013 under which application is made

5 (a) CIN of company against which the application for rectification of name is being made

(b) Name of the company against which the application is made

6 Please mention the new financialyear beginning and end date

(a) Beginning Date (DD/MM/YYYY)

(b) ENd DAIE (DD/MM/YYYY)

7 *Details as to whether a company registered under Section 8 of the Act
No

V

o

8 (a) Date of passing of Board Resolution (DD/MM/Y\rYY)

(b) Mode of Resolution
(Physicdl/Circulor) V

(c) Number of votes casted in favor

Q ves

F



(d) Number of votes casted against

9 (a)Service request number of Form MGT-14

{b) Date of passing special resolution (DD/MM/YYYY)

10 *Grounds for filling the application

11 (a) Date of publication of advertisement in English language as per rule 41 of the
Companies (lncorporation) Rules, 2014 (DD/MM/YYYY)

(b) Date of publication of advertisement in vernacular language as per rule 41. of the
Companies (lncorporation) Rules, 2014 (DD/MM/YYYY)

12 Particulars of Creditors and Debenture Holders

S. No. Name of the Creditor

/ Debenture Holder
Type Add ress Amount Due Remark

(Nature of Debt / Claim /
Liability)

Deiete row Download excel lmport

13 (a) Details of any previous application made within last five years for change in financial year and outcome
thereof

(b) oetails of any conversion made within last five years and outcome thereof

Attachments

(a) Copy of board resolution

(b) copy of special resolution

(c) copy of advertisement

Mai 2 MB Choose Fik

Max 2 M8 I Choose File

M,rx 2 MB Choose File

tvlI tit
t-7

Downlc

Downl(

Downlc



(d) Optional attachment(s) - if any @
Declaration

*l am authorised the Boa rd of Directors ofthe Company vide resolution number*
dated * to sign this is form and declare

that all the requirements of Companies Act, 2013 the
rules made thereunder in respect of the subject matter of this form and matters incidental thereto have been
complied with.

* E I hereby declare that all the information given herein above is true, correct and complete including the
attachments to this
form and nothing material has been suppressed.

Declaratlon under Rule 41 ofthe Companies (lncorporatlon) Rules, 2014

* 5 l, on behalf of Board of Directors, hereby declare that pu rsu a nt to the provisions of sub-section (68) of section
2, the company limits the number of its members to two hundred and also no deposit has been accepted by the
company in violation ofthe Act and rules made thereunder.

* [ l, on behalf of Board of Directors, hereby declare that no non-compliance of sections 73 to 76 A,77,178,785,
186 and 188 of
the Act and rules made thereunder has been made

* [ l, on behalf of Eoard of Directors, hereby declare that no resolution is pending to be filed in terms of sub-
section (3) of section
179 and also the company was never listed in any of the Regional Stock Exchanges and if was so listed, all
necessary procedures were

complied with in full for complete delisting of the shares in accordance with the applicable rules and regulations
laid down by Securities

Exchange Board of lndia.

* To be digitally signed by

* Designation

(a recto r /M d n o g e t /co m pa n y sec rc to ry / c F o/cE O )

*Director identification number of the director; or DIN or PAN of the Managet/CEOICFOi
or Membership number ofthe Company Secretary

Save

t lV

@

DSC BOX

Note; Attention isdrawn to provisions of Section 448 and 449 of the Companies Act, 2013 which provide for
punishment for false statement/certificate and punishment for false evidence respectively.

Choose tile



For otfice use only:

eForm Service request number (SRN)

eForm filing date (DD/MM/YYYY)

Digital si8nature of the authorising officer

This eForm is hereby approved

This eForm is hereby rejected

Date of signing (DD/MM/YYYY)

[File No. I l13l2Ol3-CL-V, Vol' IV]
n

Vall..
(MANOJ PANDEY)

Joint Secretary to the Government of India

Note: The principal rules were published in the Gazette of India, Extraordinary,
Part-II, section 3, sub-section (ll uide number G.S.R.250(E), dated the 31st

March, 2Ol4 and. last amended, uide n:urrrber G. S. R. 643 (E) dated the 186

August, 2022.
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